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favor of Gunateja Infra for various land extents
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of Ameenpur
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26.10.2018

Sale Deed executed between land developer
Gunateja Infra as PoA in favor of vendee for Open
plot no 344 ,admeasuring 166.66 sq yards, in Survey
nos 345, 346,347,348,349,350,357,358,359 &360 in

village panchayats of Ameenpur
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19.01.2019

Building Permit Order Issued by Ameenpur

Municipality in favor of applicant for Plot No 306
spread across Survey Nos 345-350 & 357-360

124-125

04.07.2019

Sale Deed executed between land developer
Gunateja Infra as PoA in favor of vendee for Open
plot no 326, admeasuring 216.66 Sq Yards, in
Survey nos 345, 346,347,348,349,350,357,358,359
&360 1n village panchayats of Ameenpur

126-153

10.10.2018-

Sale Deed in favor of applicant for Plot No 267
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11.01.2019 | spread across Survey Nos 345,
346,347,348,349,350,357,358,359 &360 along with
Building Permit Order Issued by Ameenpur
Municipality

04.10.2021- | Sale deed for Plot no 289 spread across Survey Nos | 173-185
24.12.2021 | 345, 346, 347, 348, 349 ,350, 357, 358 ,359 & 360
along with two Residential unit work orders placed

by owners of Plot no 289 in favor of construction &

development entity owned by Respondent no 10

The above documents are certified tg,be true copies of the originals
2
Dated at Chennai, on this the ‘day of March 2022 :

COUNSEL FOR 10™ RESPONDENT
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AGREEMENT OF SALE CUM GENERAL POWER OF ATTORNEY WITH POSSESSION

This Agreement of Sale Cum General Power of Attorney with Possession is made and
exeguted on this @f+Day of October, 2018 at Sangareddy, by :

L. BRI JERIPETI GOVARDHAN RAJU S/0. J. RAMULU, Aged About 38 Yrs, Occ:
Business, R/o. C-6, Madhura Nagar, Sanjeev Reddy Nagar, Hyderabad AADHAR
LNO 5363 1370 8238

2. SRI. JERIPETI RAVINDHAR RAJU S/0O. JAIPAL, Aged About 41 Yrs, Occ:
Business, R/o H.No.6-8/2/1, Chandanagar, Venkateshwar Temple Back Side,

girmnn?@i, Hyderabad - 500 050 AADHAR NO.6963 5095 9350.

RI. JERIPETI SATYANARAYANA RAJU S/0. JAIPAL @ j. ramulu, Aged About
10 Yrs, Occ: Business, R/o H.No.8-3-222/c/0, C-6, Madhuranagar, S.R. Nagar,
éflyderabac‘. AADHAR NO.3393 8988 8008.

(He cinafter called the “VENDORS” which shall mean and include all his legal heirs,
assigns agents, legal representatives, successors, executors, administrators and

assiEgns etc.) (‘ /\l ; Lcu P QJV'
' ' For GUNATEJAINFRA
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IN FAVOUR OF

M/s. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/0 SRI. GALI SHANKER, Aged About 45 Years,
Occupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
District, Telangana. Aadhaar No,3997 4258 3000.

(Hercinafier called the “PURCHASER” which shall mean and include all his legal
heirs, assigns, agents, legal representatives, successors, executors, administrators

and assigns etc.)

Originally Late. Rahman Ali Sab was the Pattedar and Possessor of the Dry
Agricultural Land bearing Synos.345, 346, 347, 348, 349, 350, 357, 358, 359 and
360, Situated at Ameenpur Village and Mandal, Sangareddy District.

And whereas after the death of the said Rahman Ali Sab, his son Basith Ali sold
the Land in Syno.345, admeasuring Ac 1.024 Gts and Syno.346, admeasuring Ac 1.06
Gts ar<"Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
and 5yno.349, admeasuring Ac 1.36 Gts and Syno.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and Syno.359, admeasuring Ac 1.35 Gts and
Syne.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to 1) Brijendra Mohan Batra & 2)
Uday Batra under a Registered Sale Deed bearing Document No.1794/1979,
Dated.21-12-1979, Registered at RO, Sangareddy.

And whereas Uday Batra empowered his father Brijendra Mohan Batra to sell
his %2 share in respect of the above referred lands under a Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981. ' e

And whereas the said Brijendra Mohan Batra being absolute owner and GP4 '
Holder of his son, sold the above referred lands to the Vendor Nos.1 to 3, in the

following manner:

Whercas Brijendra Mohan Batra being absolute owner and GPA Holder of his’
son Uday Batra, sold the land bearing Synos.345, admeasuring Ac 1.04 Gts and
Syno.346, admeasuring Ac 1.06 Gts and Syno.347, admeasuring Ac 2.07 Gts and
totally admeasuring Ac 4.17 .Gts Situated at Ameenpur Village and Mandal,

Sangareddy District, to J. Govardhan Raju (The Vendor No.1 herein) under a
Registered Sale Deed bearing Document No.2700/1984, Dated.31-05-1984, Registered

at RO, Sangareddy.

And whereas J. Govardhan Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/218/1996, Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated
the name of J. Govardhan Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deed in his name vide Nos.317676/104.

or GUNA TEJA INFR2
. Hnd
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Presentation Endorsement: _
Presented in the Office of the Joint SubRegistrar], Sangareddy (R.Q) along with the Fnotographs & Thumb Iimpre ssiwong

as requin nder Section 32-A of Registration Acld-ﬁffffﬁa fee of Rs 2005)/- ;Jaicj 5] m| the hours of
and fﬁ_ A n the - 10th day of OCT, 2018 by Sr t L’mdy Raj

Execution admitted by (Details of all Exec -mgﬁ,f% ants undur Su. JAA} L Signature/Ink Fhiumib
Sl No Code Thumb Impression g % e s Impression

e clownteTNRpaich

wmlﬂwﬁw g,,,“n‘

Identified by Witness: ) : = ) .
SINo  Thumb Impression Photo Nag;é’{_éjl d"’ "‘ '”:\ Signature
10th day of October,20138 ____Slgnﬁtﬂf‘é}g& oint SubRegistrar1

] . CJ quiuldy (R.O)

%, .:. R ’.‘;." o }'

ey
’_E,caifuctul as below in

Endorsement: Stamp Duty, Tranfer Duty, Registration Fc.e !sud U,-A,,, ¢|m|ge

respect of this Instrument. e e A
Description In the Form of
of ] p !
Stamp Challan N . Stamp Duty DD/BC/
Eeribuy Papers WS 410f IS Act E-Challan Cash | ws16ofiSact  pay Order Totn)
Stamp Duty 100 0 2361250 0: 0 0 23671350
Transfer Duty NA 0 0 0 0 0 0
Reg. Fee NA ; 0 2000 0, 0 0 2000
User Charges NA 0 100 0 0 0 100
]
Tatal 100 0 2363350 O 0 0 2363450

Re. 2361250/ lowards Stamp Duly including T.0 under Section 41 of 1.5, Act, 1899 and Rs. 2000/ 1« wil'dy Megistration ecs
on e chargeable value of Rs. 47225000/ was paid by the party through E-Challin/BC/Pay Order o 3480ATO31018 dafed
03-0CT-18 of ,SBIN/

Online Payment Details Received from SBl e¢-P

(1). AMOUNT PAID: Rs. 2363350/-, DATE: 03-OCT-18, BANK NAME: SBIN, BRANCH NAME: , BANK KEFERENCE NO-
0136719904222 PAYMENT MODE:CASH-1000200,ATRN:0135719904222 REMETTER NAME- GALI ANIL

KUM XECUTANT NAI\@)H?IPETJ GOVARDHAN RAJU AND OTHERS,CLAIMANT NAME: GAL! ANIL KUMAR)

*?

Number 1

s

Register a c < '1-.: ¥,
, ﬁ L‘A& N&L_ S?‘Z;gf.- 5 document Signature of RegT®TeTing OMicEr=
A 10th day of October,2018 Oio-le !1940 S.E. } __ sangareddy (R.0)

Dsate:

Registefing DEEF—

MD. GHOUSE BARa
JOINT SUB-REGISTRAR.F
RO(0B) SANGARED by

Generated on: 10/10/2018 03:52:06 PM

The Seal of Joint
Sub Registrar office
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And whereas the Vendor No.1, J. Govardhan Raju with an intention to develop
his land into Residential Villas, entered into a Development Agreement Cum GPA with
M/s. Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. 1.V.S.N. Raju S/o. Subbarajy,
under a Registered DAGPA bearing Document No0.5369/2016, Dated.10-03-2016 and
due to some un avoidable reasons the same has been cancelled vide Registered

Cancellation of DAGPA bearing Document No. 2457 ‘ /2018,
Dated. 40 i[ 1@[' 2013, Registered at RO, Sangareddy.

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and totally admeasuring Ac 4.18 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ravinder Raju (The Vendor
No.2 herein) under a Registered Sale Deed bearing Document No0.541/1985, Dated.21-

01-1985, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Ravinder Raju in the Revenue Records and issued Pattadar Pass Book

and Title Deeds in his name vide Nos.406418/524.

Wk reas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son 'Jday Batra, sold the land bearing Synos.348, admeasuring Ac 2.09 Gts and
Syno.349, admeasuring Ac 1.36 Gts and totally admeasuring Ac 4.05 Gts Situated at

Ameenpur Village and Mandal, Sangareddy District, to J. Satyanarayana Raju (The
Vendor No.3 herein) under a Registered Sale Deed bearing Document No.2723/1984,
Dated.31-05-1984, Registered at RO, Sangareddy. -

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Satyanarayana Raju in the Revenue Records and issued Pattadar Pass

Book and Title Deeds in his name vide No0s.445745/1394.

And whereas the Vendor Nos.1, 2 and 3, i.e., J. Govardhan Raju and J.
Ravinder Raju and J. Satyanarayana Raju, have jointly with an intention to develop

his land into Residential Villas, entered into a Development Agreement Cum GPA with
M/s. Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. LV.S.N. Raju S/o. Subbaraju,
under a Registered DAGPA bearing Document No.5368 /2016, Dated.10-03-2016 and

due to some un avoidable reasons the same has been cancelled vide Registered
Cancellation of DAGPA bearing Document No.395 2O /2018,
Dated. [0 10|20 R Registered at RO, Sangareddy.

. (1 NS AL E,((L

For GUNA TE A INFRA'
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Whereas the Vendors Jjointly decided to sell agricultural land in Syno. 345,
admeasuring Ac 0.04 Gts out of Ac 1.04 Gts and Syno.349, admeasuring Ac 0.09 Gts
out of Ac 1.36 Gts and Syno.350, admeasuring Ac 0.02 Gts out of Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.03 Gts out of Ac
1.27 Gts and Syno.358, admeasuring Ac 1.19 Gts out of Ac 1.24 Gts and totally
admeasuring Ac 3.06 Gts Situated at Ameenpur Village and Mandal, Sangareddy
District and the Purchaser Company who is interested in purchasing property in
Ameenpur Village area approached the Vendors and offered to purchase the said
property. The Vendors have agreed to sell the schedule mentioned property to the
Purchaser Company for a total sale consideration of Rs.4,72,25,000/- (Rupees Four
Crore Seventy Two Lakhs and Twenty Five Thousand Only) (i.e., Rs.1,50,00,000/- per

acre) and the Purchaser accepted to purchase the schedule property for the said sale
consideration being just and reasonable and also as per the prevailing market value.

NOW THIS AGREEMENT OF SALE CUM GENERAL POWER OF ATTORNEY
WITNESSETH AS FOLLOWS:

1. That the Vendors have agreed to sell to the Purchaser all that the schedule
mentioned property, for a total sale consideration of Rs.4,72,25,000/- (Rupees
Four Crore Seventy Two Lakhs and Twenty Five Thousand Only) and the
Purchaser Company has paid the total sale consideration amount of
Rs.4,72,25,000/- (Rupees Four Crore Seventy Two Lakhs and Twenty Five

Tho :sand Only) to the Vendor Nos.1 to 3 as detailed under:

1. An amount of Rs.15,00,000/-(Rupees Fifteen Lakhs Only) by way of Cheque
No.104773, Axis Bank Ltd., Serilingampally Branch in favour of J. GOVARDHAN
RAJU.,

2. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
N0.104779, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

RAJU.

3. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104780, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

RAJU.

4. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104781, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

JU.

5. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104782, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

RAJU. | _
14 et &

For GUNATEJA INFRA'
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A amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104783, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

RAJU,
An amount of Rs.S0,00,000'/o-(Rupees Fifty Lakhs Only) by way of Cheque

No0.104784, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER
RAJU, ey ‘ . :

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104785, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104786, Axis Bank Ltd., Serilingampally Branch in favour of J. RAVINDER

I“‘/"MJIJ.

An amount of Rs.23,75,000/-(Rupces Twenty Three Lakhs Seventy Five
Thousand Only) by way of Cheque No.104787, Axis Bank Ltd., Serilingampally
Branch in favour of J. RAVINDER RAJU.

An amount of Rs.33,75,000/-(Rupees Thirty Three Lakhs Seventy Five
Thousand Only) by way of Cheque No.104800, Axis Bank Ltd., Serilingampally
Branch in favour of J. SATYANARAYANA RAJU.

_voaich the Vendors acknowledge the receipt of the same.

The Vendors have delivered the vacant and peaceful possession of the schedule

property to the purchaser company on this day of Registration of this Deed.

That the Vendors declare that the schedule property is free from any charge,
minors interest and a clear marketable title will be

encumbrance, litigation,

conferred in favour of the Purchaser Company on execution of sale deed. The
Vendors further specifically declare that the schedule property is not mortgaged
with any Bank or Financial Institution and also not offered as collateral security

to the loan facility availed by any person/s or company/ies.

The Vendors further declares that the schedule property is not subject to any
court auction, litigation civil or criminal and The Government Acquisition and
also there are no prohibitory order issued by any statutory authority,

prohibiting the sale of the schedule property.

The Vendors shall clear off all the charges to be payable to the concerned
civil/revenue authorities and handover copies of the receipts to the purchaser
company at the time of registration of sale deed.

¢ /j f/\cf-)“‘/\ép}k %v‘

‘or GUNA TEJA INFRA
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That the sale deed shall be executed in terms of this Agreement in favour of the
Purchaser Company or their nominee/s in part or full as directed by the
Purchaser Company from time to time and shall handover vacant possession of

the schedule property to the Purchaser Company or their nominee/s.

. It is declared by the Vendors that the schedule property is owned by them and

110 one else has or have any right or interest over the schedule property and it is
also declared that the schedule is free from litigation civil or criminal, minor’s
interest.

The Vendor shall handover the original sale deeds referred to above and
originals or copies of all the relevant documents to the Purchaser Company on
the date of execution and registration of AGPA.

The Schedule Property proposed to be sold is not an assigned land as defined
under A.P. Assigned Lands (Prohibition of Transfer) Act 9 of 1977. The Vendor
hurther declares that the schedule land is not attracted by provision of A.P. Land
Reforms (Ceiling on Agriculture Holdings) Act No.1 of 1973.

That the Stamp Duty and other expenses in respect of execution and
registration of AGPA shall be borne exclusively by the Purchaser Company

alone.

THE VENDOR HEREBY IRREVOCABLY AUTHORIZE SRI. SRI. GALI ANIL KUMAR
S/0 SRI. GALI SHANKER TO DO THE FOLLOWING ACTS, DEEDS AND THINGS IN
e T fAM ANy LILiAdI

THE NAME AND ON BEHALF OF THE VENDOR:

1.

"o execute the sale deed in favour of themselves or to enter into sub contract
for the sale of the said property for any consideration which they deems
reasonable in their absolute discretion and receive the earnest money and
acknowledge the receipt of the same.

To sell the schedule property to the Sub Agreement Holder or their nominee
OT nominees.

To execute the sale deed in favour of the Sub Purchaser or purchaser, receive
the consideration, money to present the sale deed or deeds executed by him
in favour of the sub purchaser or purchaser company before the concerned
registering officer, admit execution and receipt of consideration and procure
the registration of the said deeds.

To execute, sign and file all the statements, petitions, applications and

declarations, etc., necessary for an incidental to the completion of
registration of the said sale deed.

‘W Lo dt

For GUNA TE A INFRA
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1:3.

.

To appear and act in all courts, Civil or Criminal revenue whether original or
appellate, in the registration and other offices of the state or central
government and of local bodies in -relation to the said property.

To appear before the Mandal Revenue Officer, Patancheru Mandal, Revenue
Pivisional officer, Joint Collector, with regards to any revenue litigationn in
respect of the Schedule Property. In furtherance of the said objective to give
complaint, written statements, declarations, affidavits, depositions etc., on

the name and on behalf of the Vendor,

To engage the services of any sub contractor or Developer/builder for
carrying out the construction activity on the schedule property including
hiring of labour, contractors, etc.,

The Attorney Holder shall take expeditious steps to get the plan sanctioned
for construction of Residential Units/Apartments from
Municipality/HUDA/Gram Panchayath.

To Mortgage the property with any bank or financial institution for availing
the loan facility by executing loan documents including demand promissory
note, letter evidencing deposit of title deeds, etc., The liability shall not be
passed on to the Vendor and it shall be cleared by the Purchaser Company

only.

To sub delegate any or all the powers conferred on them and such sub
delegation shall stand ratified by the Vendor.

The General Power of Attorney given through this AGPA shall not be altered

or revoked.
s

To Develop the land into Residential Layout and to sell the Plotted area to the
prospective buyers or their nominee/s and to receive the sale consideration

on our behalf and to issue valid receipts.

To do any other acts, deeds and things which lawfully required to be done in
furtherance of the aforesaid objectives on the name and on behalf of the
vendor and such acts, deeds and things shall be ratified by the Vendor for
himself, his  heirs, executors, successors, legal representatives,

administrators and assignees.
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SCHEDULE OF PROPERTY

All that the agricultural land in Syno.345, admeasuring Ac 0.04 Gts out of Ac
1.04 (ts and Syno.349, admeasuring Ac 0.09 Gts out of Ac 1.36 Gts and Syno. 350,
admenstiring Ac 0.02 Gts out of Ac 0.38 Gts and Syno.355, admeasuring Ac 0.09 Gts
and 5yno.357, admeasuring Ac 1.03 Gts out of Ac 1.27 Gts and Syno.358,
admessuring Ac 1.19 Gts out of Ac 1.24 Gts and totally admeasuring Ac 3.06 Gts

Situated at Ameenpur Village and Mandal, Sangareddy District, Telangana State, and
bounded by:

NORTH : NEIGHBOUR’S LAND
SOUTH 3 NEIGHBOUR’S LAND
EAST : NEIGHBOUR’S LAND
WEST H NEIGHBOUR'S LAND

RULE (3) MARKET VALUE STATEMENT

' Survey No. | Value Per Area in Village Total Value 7
e e ) CBBEE - | Acres

| 345, 349, |
r 350, 355, |1,50,00,000/- | Ac 3.06 Gts | Ameenpur Rs.4,72,25,000/-

L 397,388, | - 4 - |

IN WITNESS WHEREOF the Vendors above names have herewith, set their hands to
this AGREEMENT OF SALE CUM GPA today on the day, month and year first above
written at Sangareddy, Medak District, A.P.,

WITNESSES: VG L W Uy
- 5 ,

1. N oot Bolp
5. <, R Lo |

§
L

VENDORS
For GUNA TEa INgRA
PURCHASER . ..-Fa'

(M/s. GUNATEJA INFRA ' °
~ Rep. by its Managing Partner)
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PHOTOGRA.IPHS AND FINGERPRINTS AS PER
SECTION 32A OF REGISTRATION ACT , 1908

SLNo. | Finger Print.in Black Ink (Left
| Thumb)

L

Passport

Size

Photograph (Black

& White)

Name and Permanent Postal
Address of Present / Seller /
Buyer

SIGNATURE OF WITNESSES:

1.0 Do B

2

\7\
=,

‘ ’Ff !@:f g\iz@ I Q",ggi!mmgm;&”_ng‘%
A = '
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b hooadh U

SIGN. OF THE EXECUTANT/S
For GUNA TEJA INFRA
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' PHOTOGRAPHS AND FINGER PRINTS OF WITNESSES AS PER SECTION
32A OF REGISTRATION"ACT, 1908 ASPERC & IG R & S CIRCULAR RC
No. G1/7326/2012, date 30-3-2012

FINGER PRINT IN PASSPORT SIZE PHOTO NAME & PERMANENT

BLACK INK PHOTOGRAPH POSTAL ADDRESS OF

(LEFT THUMB) SELLER/BUYER
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AGREEMENT OF EALE CUM GENERALl POWER OF ATTORNEY WITH POSSESSION

This Agreement of Sale Cum General Power of Attorney with Possession is made and
exdcuted on this ££4 Day of October, 2018 at Sangareddy, by

1.(SRI. JERIPETI GOVARDHAN RAJU 8/0. J. RAMULU, Aged About 38 Yrs, Occ:

Buamrss R/o0. C-6, Madhura Nagar, Sanjeev Reddy Nagar, Hyderabad AADHAR
;NO.5363 1370 8238.

2. S8RI. JERIPETI RAVINDHAR RAJU S/0. JAIPAL, Aged ABout 41 Yrs, Oce:
Business, R/o MH.No.6-8/2/1, Chandanagar, Venkateshwar Temple Back Side,
Jirumalgiri, Hyderabad - 500 050 AADHAR NO.6963 5095 9350.

3. SRI. JERIPETI SATYANARAYANA RAJU S/0. JAIPAL @ j. ramulu, Aged About

%0 Yrs, Occ: Business, R/o H.No.8-3-222/c/o, C-6, Madhuranagar, S.R. Nagar,
Hyderabad AADHAR NO.3393 8988 8008.

&
=3

(Hereinafter called the “VENDORS” which shall mean and include all his legal heirs,
assigns agents, legal representatives, successors, executors, administrators and

assigns e'z.) ; d
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IN FAVOUR OF

M/s. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/0 SRI. GALI SHANKER, Aged About 45 Years,
Occupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
District, Telangana. Aadhaar No.3997 4258 3000.

(Heremafter called the “PURCHASER” which shall mean and include all his legal
heirs, assigns, agents, legal representatives, successors, executors, administrators

and assigns etc.)

Originally Late. Rahman Ali Sab was the Pattedar and Possessor of the Dry
Agricultural Land bearing Synos.345, 346, 347, 348, 349, 350, 357, 358, 359 and
360, Situated at Ameenpur Village and Mandsl, Sangareddy District.

And whereas after the death of the said Rahman Ali Sab, his son Basith Ali sold
the Land in Syno.345, admeasuring Ac 1.024 Gts and Syno.346, admeasuring Ac 1.06
Gts and Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
and 5yn0.349, admeasuring Ac 1.36 Gts and Syno.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and Syno.359, admeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at

Ameenpur Village and Mandal, Sangareddy District, to 1) Brijendra Mohan Batra & 2)
Uday Bafra under a Registered Sale Deed bearing Document No.1794/1979,
Dated.21-12-1979, Registered at RO, Sangareddy. L

And whereas Uday Batra empowered his father Brijendra Mohan Batra to sell -
his ' share in respect of the above referred lands under a Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981. :

And whereas the said Brijendra Mohan Batra being absolute owner and GPA
Holder of his son, sold the above referred lands to the Vendor Nos.l to 3, in the .

following manner: p

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.345, admeasuring Ac 1.04 Gts and
Syno.346, admeasuring Ac 1.06 Gts and Syno.347, admeasuring Ac 2.07 Gts and
totally admeasuring Ac 4.17 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District, to J. Govardhan Raju (The Vendor No.l herein) under a
Registered Sale Deed bearing Document No.2700/1984, Dated.3 1-05-1984, Registered
at RO, Sangareddy.

And whereas J. Govardhan Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/218/1996, Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated
the name of J. Govardhan Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deed in his name vide Nos.317676/104.

A hwerdh Y For GUNA TEJA INFRA

*



[ L.

PRSI EEREI T

T

Presentation Endorsement:

Presented in the Office of the Joint SubRegistrarl, Sangareddy (R.O) along with the Photograg
as reaavednder Section 32-A of Registration Act, 1908 and fee of Rs. 2000/- paid belwaeen e

and _\J on the 10th day of OCT, 2018 by Sqlf‘g{a? Raj )
Executlo admltted by (Details of ali Executants/Clal ts under See- G).A} 3 Signatureflnk

goto Addresgﬁ - Impression

SiNo Code Thumb Impression

Name, & A‘d‘df!ss e Signature
;ﬂ & e Slgn@tune of Joint SubRegistrar

Sanyareddy (R.Q)

- == |dentified by Witness: :
Sl No Thumb lmpression 3 Photo
10th day of October,2018

TO i
St $
— — H
g’% % s -
183 5 iy
K =3 ;
} U'J [ LN O = A
! I (‘g ' Endorsement: Stamp Duty, Tranfer Duty Reglstcahon FLe and User Cnarges are,callecu.(l as below in
i kS : respect of this Instrument. S 7 ol ®
i - '..__ i P .'_"‘—"
j\ Description um"ﬁ?e‘F-orm"b’f
of T =
x . H Stamp Challan : Starnp Duty DDIBC/
('}5;‘ Fee/Duty Bapars ulS 410f 1S Act E-Challan feash WS 16 of ISact  pay Order Total
» Stamp Duty 100 0 7387500 0 0 o] 7387600
© : i .
2 Transfer Duty NA 0 0 [0} 0 1) o 0
Reg. Fee NA 0 2000 0 0 0 2000
User Charges INA 0 100 0 G V] 100
Total 100 0 7389600 0 4} 0 7389700
o
E e 73B7500/- lewards Slamyp Guty including T.0. under Section 41 ol 1L.S. Act, 1899 and Rs. 20004 towards Registration Faes

05-0CT-18 of SBIN/

i
"m—‘—— Onime Payment Details Received from SBle-P

). AMOUNT PAID: Rs. 7389600/-, DATE: 03- OCT 18. BANK NAM[‘ SBIN, BRAMCH NAME: . BANK REF

)‘5-{‘&282‘360222 PAYMENT MODE:CASH-10 AT RN:5562202560222 REMITTER NAME: GALI AN

EXE(‘UTANT NAME: JERFPI" 1B} GOVARDI“ RAJU AND OTHERS, CLAIMANT NAME: GALI ANIL KUMAR )

|ster as gocurnent A 3
ﬁ (‘ % gﬁfg Si n?‘u.gre of Regt Fy-Officer
10th day of Octaber,2018 No« ) 2018 (1940 'Sangareddy (R.Q)

purnber 1731-1 %2015&’?

4
! \L/)l on the chargeahie value of Rs. 147 750000/- was paid by the parly thrnm_;h E-Challan/BC/Pay-Order Mo 805VMDO31018 daled

SNCE NO
JAR

MD. GHOUSE BABA
JOINT SUB-REGISTRAR-F

RO{OB} SANGAKEDDY.

Generated on: 10/10/2018 03:48:14 P
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under a Registered DAGPA bearing Document No.5369/2016, bated.10—03—2016 and
due to some un avoidable reasons the same has been cancelled vide Registered

Cancellation of  DAGPA bearing Document No.3YS3 | /2018
Dated. A {fijjﬁ_L,?_ __E_“__)_,L%_, Registered at RO, Sangareddy. Jﬁ

Whercas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
5yno.358, admeasuring Ac 1.24 Gts and totally admeasuring Ac 4.18 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ravinder Raju (The Vendor
No.2 herein) under a Registered Sale Deed bearing Document No0.541/1985, Dated.21-

01-1985, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Ravinder Raju in the Revenue Records and issued Pattadar Pass Book

and Title Deeds in his name vide Nos.406418/524,

son Uday Batra, sold the land bearing Synos.348, admeasuring Ac 2.09 Gts and

)

Syno.349, admeasuring Ac 1.36 Gts and totally admeasuring Ac 4.05 Gts Situated at

Ameenpur Village and Mandal, Sangareddy District, to J. Satyanarayana Raju (The
Vendor No.3 herein) under a Registered Sale Deed bearing Document No.2723/1984,
Dated.31-05-1984, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the

name of the J. Satyanarayana Raju in the Revenue Records and issued Pattadar Pass

Book and Title Deeds in his name vide N0s.445745/1394.

And whereas the Vendor Nos.1, 2 and 3, ie., J. Govardhan Raju and J.

Ravinder Raju and J. Satyanarayana Raju, have jointly with an intention to develop
his land inte Residential Villas, entered into a Development Agreement Cum GPA with

M/s. Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. L.V.S.N. Raju S/o. Subbaraju,
under a Regisi:ere_zﬂgly DAGPA bearing Docﬁtrhent No.5368/2016, Dated.10-03-2016 and

duc to some un avoidable reasons the same has been cancelled vide Registered
Cancellation of DAGPA bearing Document No. 295D /2018,

Dated. |0 _\_‘\(”)j 2.0\ £, Registered at RO, Sangareddy.

\ fmdhe G

For GUNA 125, . FRA
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Whereas the Vendors jointly decided to sell agricultural land in Syno.345,
acimenf;j_? sing Ac 1.00 Gts out of Ac 1.04 Gts and Syno.346, admeasuring Ac 1.06 Gts
and .yno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts and

Syno.349, admeasuring Ac 1.27 Gts ot of Ac 1.36 Gts and Syno.350, admeasuring Ac
0.36 Gts out of Ac 0.38 Gts and Syno.357, admeasuring Ac 0.24 Gts out of Ac 1.2%7

s s

Ameenpur Village area approached the Vendors and offered to purchase the said
property. The Vendors have agreed to sell the schedule mentioned property to the
Purchaser Company for a total sale consideration of Rs.14,77,50,000/ - (Rupees
Fourteen Crore Seventy Seven Lakhs and Fifty Thousand Only) (i.e., Rs.1,50,00,000 /-

per acre) and the Purchaser accepted to purchase the schedule property for the said
sale consideration being just and reasonable and also as per the prevailing market

value.
NOW THIS AGREEMENT OF SALE CUM GENERAL POWER OF ATTORNEY
WITNESSETH AS FOLLOWS:

1. That the Vendors have agreed to sell to the Purchaser all that the schedule
mentioned property, for a total sale consideration of Rs.14,77,50,000/ - (Rupees
Fourteen 'Crore Seventy Seven Lakhs and Fifty Thousand Only) and the
Purchaser Company has paid the total sale consideration amount of
Rs.14,77,50,000/- (Rupees Fourteen Crore Seventy Seven Lakhs and Fifty

Thousand Only) to the Vendor Nos.1 to 3 as detailed under:

1) An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104760, Axis Bank Ltd., Serilingampally Branch  in favour of
G OVARDHAN RAJU

2) An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104761, Axis Bank Ltd., Serilingampally Branch in favour of
GOVARDHAN RAJU

3 An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104762, Axis Bank Ltd., Serilingampally Branch  in favour of
GOVARDHAN RAJU

4) An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104763, dated: __/10/2018, Axis Bank Ltd., Serilingampally Branch

in favour of GOVARDHAN RAJU

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104764, Axis Bank Ltd., Serilingampally Branch  in favour of

GOVARDHAN RAJU

wn

For GUNATEJAINFRA
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10)

12)

( 14)

' 16)

33

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104765, Axis Bank Ltd., Serilingampally Branch  in favour of
GOVARDHAN RAJU '

-5.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104766, Axis Bank Ltd., Serilingampally Branch  in favour of
GOVARDHAN RAJU

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104767, Axis Bank Ltd., Serilingampally Branch  in favour of
GOVARDHAN RAJU

An amount of Rs.50,00,000/ -(Rupees Fifty Lakhs Only) by way of Cheque
No.104768, Axis Bank Ltd., Serilingampally Branch in = favour of
GOVARDHAN RAJU

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104769, Axis Bank Ltd., Serilingampally Branch  in favour of
GOVARDHAN RAJU

An amount of Rs.50,00,000/-(Rurees Fifty Lakhs Only) by way of Cheque
No.104770, Axis Bank Ltd., Serilingampally Branch in favour of
GOVARDHAN RAJU

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104771, Axis Bank Ltd., Serilingampally Branch in favour of
GOVARDHAN RAJU

An amount of Rs.48,57,000/-(Rupees Forty Eight Lakhs Fifty Seven
Thousand Only) by way of Cheque No0.104772, Axis Bank Ltd.,
Serilingampally Branch in favour of GOVARDHAN RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104774, Axis Bank Ltd., Serilingampally Branch in favour of

J. RAVINDER RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No0.104775, Axis Bank Ltd., Serilingampally Branch in favour of J.
RAVINDER RAJU. :

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104776, Axis Bank Ltd., Serilingampally Branch in favour of J.

RAVINDER RAJU.
*

('\S " \/'\ &) e

For GUNA TEJA INFRA
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20)

21)

23)

24)

25)
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An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104777, Axis Bank Ltd., Serilingampally Branch in favour of
J.RAVINDER RAJU.

= §e

An amount of Rs.43,75,000/-(Rupees Forty Three Lakhs Seventy Five
Thousand Only) by way of Cheque No.104778, Axis Bank Ltd.,
Serilingampally Branch in favour of J. RAVINDER RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104788, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU. i

An amount of Rs.S0,00,000/—(RupeeS Fifty Lakhs Only) by way of Cheque
No.104789, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104790, Axis Bank Ltd., Serilingampally - Branch in favour of
J. SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104791, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of
Cheque No.104792, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only] by way of
Cheque No.104793, Axis Bank Ltd., Serilingampally Branch in favour of J.
SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of
Cheque No.104794, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of
Cheque No0.104795, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU.

An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of
Cheque No.104796, Axis Bank Ltd., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU., ;

/’\\g L\N“’\M ?-1}'
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28] An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
No.104797, Axis Bank Lid., Serilingampally Branch in favour of
J. SATYANARAYANA RAJU.

22) An amount of Rs.S0,00,000/--(Rupees Fifty Lakhs Only) by way of Cheque
No.104798, Axis Bank Ltd., Serilingampally Branch in favourr of

J. SATYANARAYANA RAJU.

30)  An amount of Rs.35,00,000/ -(Rupees Thirty Five Lakhs Only) by way of
Cheque No.1047 99, Axis Bank Ltd., Serilingampally Branch in favour of J.
SATYANARAYANA RAJ uU.

which the Vendors acknowledge the receipt of the same.

The Vendors have delivered the vacant and peaceful possession of the schedule
property to the purchaser company on this day of Registration of this Deed.

[hat the Vendors declare that the schedule property is free from any charge,
encumbrance, litigation, minors interest and a clear marketable title will be
conferred in favour of the Purchaser Company on execution of sale deed. The
Vendors further specifically declare that the schedule property is not mortgaged
with any Bank or Financial Institution and also not offered as collateral security
to the loan facility availed by any person/s or company/ies.

'he Vendors further declares that the schedule property is not subject to any
court auction, litigation civil or criminal and The Government Acquisition and
also there are no prohibitory order issued by any statutory authority,
prohibiting the sale of the schedule property. -

The Vendors shall clear off all the charges to be payable to the concerned

civil/revenue authorities and handover copies of the receipts to the purchaser
company at the time of registration of sale deed.

} That the sale deed shall be executed in terms of this Agreement in favour of the

Purchaser Company or their nominee /s in part or full as directed by the
Purchaser Company from time to time and shall handover vacant possession of
the schedule property to the Purchaser Company or their nominee /8,

Itis declared by the Vendors that the schedule property is owned by them and
noone clse has or have any right or interest over the schedule property and it is
also declared that the schedule is free from litigation civil or criminal, minor’s

nierest,
The Vendor shall handover the original sale deeds referred to above and

originals or copies of all the relevant documents to the Purchaser Company on
the Zate of execution and registration of AGPA.

/i' l,\a)“-"\ﬂ’/e"‘ LVL
For GUNA TEJA INFRA




E R TN

FRCRTHT T

U 7 SRR



e iy

9

0.

L 39

), '7"}1r* Schedule Property proposed to be sold is not an assigned land as defined
~tnder A.P. Assigned Lands (Prohibition of Transfer) Act 9 of 1977. The Vendor

further declares that the schedule land is not attracted by provision of A.P. Land
Reforms (Ceiling on Agriculture Heldings) Act No.1 of 1973,

That the Stamp Dutyaand other expenses in respect of execution and
registration of AGPA shall be borne exclusively by the Purchaser Company

alone,

THE VENDOR HEREBY IRREVOCABLY AUTHORIZE SRI. SRI. GALI ANIL KUMAR

5/0

SRI. GALI SHANKER TO DO THE FOLLOWING ACTS, DEEDS AND THINGS IN

THE NAME AND ON BEHALF OF THE VENDOR:

.

+ 1y Gy

To execute the sale deed in favour of themselves or to enter into sub contract
for the sale of the said property for any consideration which they deems
reasonable in their absohite discretion and receive the carnest money and
acknowledge the receipt of the same.

To sell the schedule property to the Sub Agreement Holder or their noininee
Or nominees.

To execute the sale deed in favour of the Sub Purchaser or purchaser, receive

the consideration, money to present the sale deed or deeds executed by him
in favour of the sub Purchaser or purchaser company before the concerned
registering officer, admit execution and receipt of consideration and procure
‘he registration of the said deeds.

T'o execute, sign and file all the statements, petitions, applications and
declarations, etc.,, necessary for an incidenital to the completion of
registration of the said sale deed.

To appear and act in all courts, Civil or Criminal revenue whether original or
appellate, in the registration and other offices of the state or central
government and of local bodies in relation to the said property.

To appear before the Mandal Revenue Officer, Patancheru Mandal, Revenue
Divisional officer, Joint Collector, with regards to any revenue litigation in
respect of the Schedule Property. In furtherance of the said objective to give
.complaint, written statements, declarations, affidavits, depositions etc.,; on
the name and on behalf of the Vendor.

“To engage the services of any sub contractor or Developer/builder for
carrying out the construction activity on the schedule property including
hiring of labour, contractors, etc.,

- For GUNATEJA INFRA

- Farfier
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The Atto"rney Holder shall take expeditious steps to get the plan sanctioned
for construction of Residential Units/Apartments from
Municipality /HUDA/Gram Panchayath.

To Mortgage the property with any bank or financial institution for availing
the loan Tfacility by executing loan documents including demand promissory
note, letter evidencing deposit of title deeds, etc., The liability shall not be
passed on to the Vendor and it shall be cleared by the Purchaser Company
only. ‘

To sub dclegate any or all the pbowers conferred on them and such sub
delegation shall stand ratified by the Vendor.

The General Power of Attorney given through this AGPA shall not be altered
or revoked.

To Develop the land into Residential Layout and to sell the Plotted area to the
prospective buyers or their nominee/s and to receive the sale consideration
on our behalf and to issue valid receipts.

To do any other acts, deeds and things which lawfully required to be done in
furtherance of the aforesaid objectives on the name and on behalf of the
vendor and such acts, deeds and things shall be ratified by the Vendor for
himself, his heirs, executors, successors, legal - representatives,
administrators and assignees.

SCHEDULE OF YROPERTY

All that the agricultural land in Syno.345, admeasuring Ac 1.00 Gts and

Syno.346, admeasuring Ac 1.06 Gts and Syno.347, admeasuring Ac 2.07 Gts and
Syno.348, admeasuring Ac 2.09 Gts and Syno.349, admeasuring Ac 1.27 Gts and
Syno.35), admeasuring Ac 0.36 Gts and Syno.357, admeasuring Ac 0.24 Gts and
Syno.358, admeasuring Ac 0.05 Gts and totally admeasuring Ac 9.34 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, and bounded by:

NORTH : NEIGHBOUR'’S LAND
SOUTH > NEIGHBOUR’S LAND
EAST - NEIGHBOUR’S LAND

WEST : NEIGHBOUR’S LAND

(Q Lo~ ol By

\/W ‘ .
. Sy

For GUNA TEJAINFRA
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RULE (3) MARKET VALUE STATEMENT

, Survey No. | Value Per Area in Village Total Value
. | Acre | Acres .

{ 345, 346
L

347,348 | 1,50,00,000/- | Ac 9.34 Gts | Ameenpur | Rs.14,77,50,000/ -
349, 350

8975338,

IN WITNESS WHEREOF the Vendors above names have herewith, set their hands to
this AGREEMENT .OF SALE CUM GPA today on the day, month and year first above
writfen at Sangareddy, Medak District, AP,

e I
1 (;\' [f\-”"""“"/‘i& e

2. w}’-<25t-ﬁ£a”ULﬁy'

3. "X, @5:%,@«(»

VENDORS

For GUNA TEJA INFRA-

PURCHASER &
(M/s. GUNATEJA INFRA Fartn%r.:
Rep. by its Managing Partner)
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PHOTOGRAPHS AND FINGERPRINTS AS PER
SECTION 32A OF REGISTRATION ACT » 1908

| SLNo. | Pinger Print in Black Ink (Left
| Thumb)

Passport Size | Name and Permanent Posta] |

Photograph (Black | Address of Present / Seller /
& White) Buyer
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PHOTOGRAPHS AND FINGER PRINTS OF WITNESSES AS PER SECTION

32\ OF REGISTRATION ACT, 1908 AS PER C & IG R & S CIRCULAR RC
No. G1/7326/2012, date 30-3-2012

FINGER PRINT IN "ASSPORT SIZEFHOTO NAME & PERMANENT

BLACK INK PHOTOGRAFPH POSTAL ADDRESS OF

(LEFT THUME) SELLER/BUYER
Witness (1):

Nudurmadey.  R08u Rabl

Sle raw ¢ Losasak

i Mutn . 222 |A Idot pon Lol Road . e

VWeow \wgdow Caaydean. )2 2043
Wi kat RJLLZQ{H “ §"'HL/:L

Soo6gz

Witness (2):

W Yoauusr  Robe

< /O Koo Q’maﬁmy

WAt~ S (994 Cap kuoid yJ@-E P&

O L’PL‘M KPS Colovny
Ko kot Porsd  \Awd ~ Sooo 52

£ fosmdle 24

WITNESSES:

1. o Bt Bl JW

SIGNATURE OF EXECUTANTS
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No -805VMDO031018
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Dﬁp:n tment, Telangana

istration & Stamps

r! umnr(-l nu ul~
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'/\ddrrss

« ard I‘lm 1hu

i
ﬁName

J'Ad(frcws

4(“ ALTANILKUMAR

(:o] AMEE NPUR VILL /\(rl AND
\'L\NDA] SANGAREDDY

,DIb] RICT
_AM'I {G398AN
1

{-*tttitﬂq‘

* [IERIPETI GOVARDHAN RAJU
|AND OTHERS

|C-6, MADHURA NAGAR,
SANJEE‘:{..‘?_"T_DP_XJ.‘{@QA.E.

I ]CInimnnt details

iAddress

Ducumenl N.!tu re

) .DlSTR]C I

__|GALI ANIL KUMAR

13-61, AMEENPUR VILLAGE AND |
IMANDAL SANGAREDDY

{Property Situated
] Jmlﬂm!ncl

ate(DD-MM.Y YY)
JAGCDR MM Y Vi

Transaction Id

Nature of Document

I?lsqrnn

JHI |0 mq

Jaoo

(AGREEME\IT OF SALE CUM GPA
SANGARFD'Y

I‘ii‘s“{é(ir}" B

10

'SEVENT Y TIHREE UAKI
IEIGHTY NINE THOUSAND SIX
JNINDR]”U Rf‘]‘_}"[ S f)’\l Y

5562282560222

Signature of remitter

__Online Challan Proforma|Citizen copy]
Cha!lan No: 805VMD031018

Registration & Stamps
Department, Telangana

5)

jl\drirr-.\

Il'v‘\N( n(i ’\’umhu

ar Card Number

_|GALL ANIL KUMAR

j3-61, AMEENPUR VILLAGE AND
IMANDAL, SANGAREDDY
[DISTRICT

Sl Rumber
E_Egy_in nt Details

E"’“‘***BQS

Naine

JERIPETI GOVARDHAN RAJU
AND OTHERS

Address

i

Claimant details

_ISANJEEV REDDY NAGAR

C-6, MADHURA NAGAR,

[GALT ANIL KUMAR

v

Document Infor-hmhon

.. |DISTRICT

13-61, AMEENPUR VILLAGE AND
IMANDAL, SANGAREDDY

Property Situated

Namrg of Documem

gAGREEMENT OF SALE CUM GPA

B EEAT)

in(District) }SANGAREDDY

_\_{"Amount Dt’tllil.“in_ . T I &
Stamp Duty [7387500

[Transfer Duly o %0
Registration Fee iEOOU
User Charges [100

_IToTAL T |7389600

N a SEVENTY THREE LAKH

Total in Words

103-10-2018

EIGHTY NINE THOUSAND SIX
HUNDRED RUPEES ONLY

Transaction Id

5562282560222

Signature of remitter
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MOHAMMED SHUJAUDDIN

S. No.
. oy T it Licenced Stamp Vendor
Soldto__§ /éaﬂﬂ A e Lic.No:16-10-048/1990
R y: Ren. No.16-10-048/2017
$ro — ,Affii_f‘”' })\ % : H.No.£-2:188/8, A.C. Guards,
1 ¢ P , T M"‘jﬁ"'k‘é"‘% b Hyderabad (South) District
For Whom _?____’_'72_:__"%?%[» '/\ =1 L Phone No.:9244263797

AGgQEEMENT OF SALE CUM GENERAL POWER OF ATTORNEY WITH POSSESSION

This Agrecment of Sale Cum General Power of Attorney with Possession is made and

executed on this Egjc‘j Day of October 2018 at Sangareddy, by

:

SRI. JERIPETI VINAY RAJ S/0. LATE. J. KRISHNA, Aged About 27 Yrs, Occ:
Buginess, R/o H.No.22-98/2, Kanukunta, Ramachandrapuram Mandal, Sangareddy
District AADHAR NO.3353 9356 9339.

(Heeinafter called the “VENDOR” which shall mean and include all his legal heirs,
as?gns agents, legal representatives, successors, executors, administrators and

assigns ctc.)
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IN FAVOUR OF

#M/s. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Amesnpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/0 SRI. GALI SHANKER, Aged About 45 Years,
Occupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
District. Telangana. Aadhaar No.3997 4258 3000.

(Hereinafter called the “PURCHASER” which shall mean and include all his legal
heirs, assigns, agents, legal representatives, successors, executors, administrators

and assigns etc.)

Originally Late. Rahman Ali Sab was the Pattedar and Possessor of the Dry
Agricultural Land bearing Synos.345, 346, 347, 34&, 249, 350, 357, 358, 359 and
360, Situated at Ameenpur Village and Mandal, Sangareddy District.

And whereas after the death of the said Rahman Al Sab, his son Basith Ali sold
the Land in {yno.345, admeasuring Ac 1.024 Gts an Syno.346, admeasuring Ac 1.06
Gts and Svno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
and Syno.349, admeasuring Ac 1.36 Gts and Syno.350. admeasuring Ac 0.38 Gts anc
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and Syno.359, admeasuring Ac 1.35 Gts and
Svno.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to 1j Brijendra Mohari Batra & 2)
Uday Batra under a Registered Sale Deed bearing Document No.1794/1979,

Dated.?1-12-1979, Registered at RO, Sangareddy.

And whercas Uday Batra empowered his father Brijendra Mohan Batra to sell
his % share in respect of the above referred lands under 2 Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981.

And whereas the said Brijendra Mohan Batra being absolute owner and GPA
Holder of his son, sold the above referred lands lo tiie Vendor Nos.l to 5, in the

following manner:

Vhereas Drijendra Mohan Batra being absoluie owner and GPA Holder of his
son ljday Batra, sold the land bearing Synos.359, oimeasuring Ac 1.35 Gts and

Sypo.360, admeasuring Ac 2.14 Gts totally admeasuring Ac 4.09 Gts Situated at

Ameenpur Village and Mandal, Sangareddy District, to .J. Ramchander Raju under a
Registered Sale Deed bearing Docurnent No.4041/1984, Dated.19-07-1984, Registered

at RO, Sangareddy.

And whercas J. Ramchander Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/220/1996. Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Manda® Revenue Officer; Patancheru Mandal, mutated -
the name of J. Ramchander Raju in the Revenue Reoords and issued Pattadar Pass

Book and Title Deed in his name vide N0s5.427558/1395.

Eor GUNA TEJAINERA

r



Presentation Endorsement:
Presented in the Office of the Joint SubRegistrar1, Sangareddy (R.O) along with the Photographs & Thumb ln"')ressrcm L

as requued nder Section 32-A of Registration Act, 1908 and fee of Rs. 2000/- paid between the hours ol@ _________ .
and the 10th day of OCT, 2018 by Sri J Vinay Raj
Execx.tlon admitted by (Details of all Executants/Claimants under Sec 32A): Signuture/ink Thumtbs
SlMo Code Thumb Impression Photo Address linpression )
SRS Ident.’fr’i.qby Witness: ey
’ i Sl ko Thumb Impression Photo Name & Addrg§s i ’ “'2' ————=Lignoture
10th day of October,2018 Signature of Joint SubRegistrar]
'. : : ) Sangareddy (12.0)
i
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l = JOU Endorsement: Stamp Duty, Tranfer Duty, Reglstration Fee and User Charges are collected as below in
| o respect of this Instrument.
i ] £
LB Description In the Form of
- 2 ol St Chall l : St D I
| ',_'_; amp 1allan - i - ! amnp Duty - DU/BC/
R Fee/Duty Papcrs WS 410f IS Act E-Challan - Cash | WS 160l ISact  pay Orae: Total
a Q\! S .
o2 ~ Stamp Duty 100 0 1706250 0 0 U 1706550
=2 ! T
ol = Transfer Duty NA 4] 0 0 0 0 0
S %5 ; R .
S Reg. Fee NA S0 2000 ' 0 0 0 2000
2 User Charges NA 9 100 | 0 0 0 100
Total 100 0 1708350 . 0 Q 0 1708450
. R S w—
Re. 1706250/- towards Stamp Duty mcludmg T.D under Seclion 41 of 1.S. Act, 1899 and Rs. 2000.' towards Registration Fees
on ihe chargeable value of Rs. 34125000/- was paid by the party threugh E- Challan/BCIPay Order No ,87241F031018 daled
03-0CT-18 of | 3BIN/ :
i
|
E- OQ- Online Payment Details Received from SBI e-P
(1) AMOUNT PAID Rs. 1708350/-, DATE: 03-OCT-18, BANK NAME: SBIN. BRANCH NAME . BANK REEERE NG B ®)

4886859127822 PAYMENT MODE:CASH-1000200 ATRH 4880859127822 REMITTER NAME: GALI ANIL KU MARK

EXECUTANT-NAME: JERIP Tl%iY R. CLAJMJ‘\I\- %;VEIT\LJ ANIL KU_N“\H)
Date: ' j O‘@ ister as docur'g@f,l,gmu of Reéis e:-ihf‘{:——llér;s AT —
10th day of October,2018 3 59 2018 {1940 S. E.} Sangareddy (R.O)

1‘; -1 ?Zlbjjof 2018
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JOINT 5UB-REGISTRAR-!

RO(OB) SANGAREDDY
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And whereas the said J. Ramchander Raju, in turn Gifted the land bearing

Svnos.35%, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac 2.14 Gts totally
————adhmreasuring -Ac-4-09-Gts-Situated-at-AmeenpurVillage—and Mandal, Sangareddy

District to. J. Vinay Raj (The Vendor No.l hereinj under a Registered Gift Settlement

Deed bearing Document No.12620/2014, Dated.0i-10-2014, Registered at RO,

Sangareddy.

"

Thus the Vendo_r,:No'."l, Sri. J. Vinay Raj became the sole and absolute owner of
the land bearing Synos.359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac
2.14 Gts totally admeasuring Ac 4.09 Gts Situated at Ameenpur Village and Mandal,

Sangareddy District.

And whereas the Vendor i.e., J. Vinay Raj with an intention to develop his land
into Residential Villas, entered into a Development Agreement Cum GPA with M/s.
Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. J.V.S.N. Raju S/o0. Subbaraju,
under a Registered DAGPA bearing Document No.16721/2014, Dated.17-12-2014 and
due to some un avoidable reasons the same has been cancelled vide Registered

Cancellation of DAGPA bearing Document No.2RYS QQF /2018,
Dated. Vo3 \\r '\j’tQL‘%_, Registered at RO, Sangareddy. :

Whereas the Vendors decided to sell agricultural land in Syno.359, admsasuring
Ac 1.29 Gis out of Ac 1.35 Gts and Syno.360, admeasuring Ac 0.22 Gts out of Ac 2.14
Gits and totally admeasuring Ac 2.11 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District and the Purchaser Company who is interested in purchasing
property in Ameenpur Village area approached the Vendors and offered to purchase
the said property. The Vendors have agreed to sell the schedule mentioned property to
the Purchaser Company for a rtotal sale consideration of Rs.3,41,25,000/- (Rupees
Three Crore Forty One Lakhs and Twenty Five Thousard Only) (i.e., Rs.1,50,00,000/-
per acre) and the Purchaser accepted to purchase the schedule property for the said
sale consideration being just and reasonable and also as per the prevailing market

value.

NOW THIS AGREEMENT OF SALE CUM GENERAT, POWER OF ATTORNEY
WITNESSETH AS FOLLOWS: |

1. That the Vendors have agreed to sell to the Purchaser all that the schedule
mentioned property, for a total sale consideration of Rs.3,41,25,000/- (Rupees
Three Crore lForty One Lakhs and Twenty Five Thousand Only) and the
Purchaser Company has paid the total saic consideration amount of
Rs.3,41,25,000/- (Rupees Three Crore Forty One Lakhs and Twenty Five

Thousand Only) to the Vendor as detailed under:
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. An amount of Rs.50,00 000/ -(Rupees Fifty Lakhs Only) by way of Cheque

No.104747, Axis Bank Ltd__ Seslingampally Branch

=l

w

. An amount of Rs.50,00 000/ -(Rupees Fifty Lakhs Only) by way of Cheque

No.104748, Axis Bank Ltd. Scuhngampal]y Branch.

. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque

No.104749, Axis Bank Ltd., Serilingampally Branch.

. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque

No.1047E20, Axis Bank Ltd., Serilingampally Branch.

. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque

No.104751, Axis Bank Ltd., Serilingampally Branch.

. An amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque

No.104752, Axis Bank Ltd., Serilingampally Branch.

An amount of Rs.41,25,000/-(Rupees Forty One Lakhs Twenty Five FThousand
Only) hy way of Cheque No.104753, Axis Bank Ltd., Serilingampally Branch.

which the Vendors aclkknowledge the receipt of the same.

The Vendors have delivered the vacant and peaceful possession of the schedule
property to the purchaser company on this day of Registration of this Deed.

That the Vendors declare that the schedule property is free from any charge,
encumbrance, litigation, minors interest and a clear marketable title will be
conferred in favour of the Purchaser Company on execution of sale deed. The

Vendors further specifically declare that the schedule property is not mortgaged
with any Bank or Financial Institution and also not offered as collateral security

to the loan facility availed by any person/s or company/ies.

.. The Vendors further declares that the schedule property is not subject to any

court auction, litigation civil or criminal and The Government Acquisition and
also there are no prohibitory order issued by any statutory authority,
prohibiting the sale of the schedule property.

The Vendors shall clear off all the charges to be payable to the concerned
civil/revenue authorities and handover copies of the receipts to the purchaser

company at the time of registration of sale deed.
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6. That the sale deed shall be executed in terms of this Agreement in favour of the
Purchaser Company or their nominee/s in part or full as directed by the
Purchaser Company from time to time and shall handover vacant possession of
the schedule property to the Purchaser Company or their nominee/s. '

7. 1t is declared by the Vendors that the schedule property is owned by them and
no one else has or have any right or interest over the schedule property and it is
also declared that the schedule is free from litigation civil or criminal, minor’s

interest. !

8. The Vendor shall handover the original sale deeds referred to above and
originals or copies of all the relevant documents to the Purchaser Company on.
the date of execution and registration of AGPA.

9: The Schedule Property proposed to be sold is not an assigned land as defined
under A.P. Assigned Lands (Prohibition of Transfer) Act 9 of 1977. The Vendor

further declares that the schedule land is not attracted by provision o£4A.P. Land
Reforms (Ceiling on Agriculture Holdings) Act No.1 of 1973.

10. That the Stamp Duty and other expenses in respect of execution and
registration of AGPA shall be borne exclusively by the Purchaser Company

alone.

THE VENDOR IHEREBY IRREVOCABLY AUTHORIZE SRI. SRI. GALI ANIL KUMAR
S/0 SRI. GALI SHANKER TO DO THE FOLLOWING ACTS, DEEDS AND THINGS IN

THE NAME AND ON BEHALF OF THE VENDOR:

g Tao execute the sale deed in favour of themselves or to enter into sub contract
for the sale of the said property for any consideration which they deems
reasonable in their absolute discretion and receive the earnest money and
acknowledge the receipt of the same.

2. To sell the schedule property to the Sub Agreement Holder or their nominee
or nominees.

3 To execute the sale deed in favour of the Sub Purchaser or purchaser, receive
the consideration, money to present the sale deed or deeds executed by him

in favour of the sub purchaser or purchaser company before the concerned
registering officer, admit execution and receipt of consideration and procure

the registration of the said deeds.

4. To execute, sign and file all the statements, petitions, applications and
declarations, etc., necessary for an incidental to the completion of

registration of the said sale deed.

5, To appear and act in all courts, Civil or Criminal revenue whether original or
appellate, in the registration and other offices of the state or central
government and of local bodies in relation to the said property.

. For GUNATEJA INFRA
BERVESN @"5
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To appear before the Mandal Revenue Officer, Patancheru Mandal, Revenue
Divisional officer, Joint Collector, with regards to any revenue litigation in
respect of the Schedule Property. In furtherance of the said objective to give
complaint, written statements, declarations, affidavits, depositions etc., on
the name and on behalf of the Vendor. -

To engage the services of any sub contractor or Developer/builder for
carrying out the construction activity on the schedule property including
hiring of labour, contractors, etc., '

The Attorney Holder shall take expeditious steps to get the plan sanctioned
for construction of Residential Units/Apartments from

Municipality/HUDA /Gram Panchayath.

To Mortgage the property with any bank or financial institution #0r availing
the loan facility by executing loan documents including demand promissory
note, letter evidencing deposit of title deeds, etc., The liability shall not be
passed on to the Vendor and it shall be cleared by the Purchaser Company

only.

To sub delegate any or all the powers conferred on them and such sub
delegation shall stand ratified by the Vendor.

The General Power of Attorney given through this AGPA shall not be altered
or revoked.

'o Develop the land into Residential Layout and to sell the Plotted area to the
prospective buyers or their nominee/s and to receive the sale consideration

on our behalf and to issue valid receipts.

To do any other acts, deeds and things which lawfully required to be done in
furtherance of the aforesaid objectives on the name and on behalf of the
vendor and such acts, deeds and things shall be ratified by the Vendor for
himse.f, his heirs, executors, successors, legal representatives,

administrators and assignees.

by

For GUNATEJAIMNFRA
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SCHEDULE OF PROPERTY

All ‘that the agricultural land in Syno.359, admeasuring Ac 1.29 Gts and
Syno.360, admeasuring Ac 0.22 Gts and totally admeasuring Ac 2.11 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, and bounded by:

NORTH : NEIGHBOUR’S LAND
SOUTH : NEIGHBOUR'’S LAND
EAST : NEIGHBOUR’S LAND
WEST : NEIGHBOUR’S LAND

RULE (3) MARKET VALUE STATEMENT

et

Survey No. | Value Per Arca in Village Total Value
Acre. Acres

359, 260 | 1,50,00,000/- | Ac 2.11 Gts | Ameenpur Rs.3,41,25,000/-

IN WITNESS WHEREOF the Vendors above names have herewith, set their hands to
this AGREEMENT OF SALE CUM GPA today on the day, month and year first above

written at Sangareddy, Medak District, A.P.,

P ( 4
WITNESSES: “ ke 5

o e VENDOR
1. A l7;»@)wbz )

F or GUNA TEJA INF

PURCHASER  rartner
(M/s. GUNATEJA INFRA ‘
Rep. by its Managing Partner)

For GUNA TEJA INFRA

Lartngr -
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PHOTOGRAPHS AND FINGERPRINTS AS PER
SECTION 32A OF REGISTRATION ACT , 1908

[SI.NO.

Finger Print in Black Ink (Left
Thumb)

Passport Size
Photograph (Black
& White)

Name and Permanent Postal
Address of Present / Seller /
Buyer

|8l Lok~ O j&qf_eSng
|Ha 92-92)2 Keonukuora

B

< N
nghﬁé'ﬂﬁ ' Mg EI!QQé ! Qggjl_.(_

Mt

Sorga Re sty (D)

lg  Acandid Kuvo
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2-(1_ povecw éj“m’/ (_!:/j
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SIGN. OF THE EXECUTANT/S

“or GUNAT dm iERA







0

* PHOTOGRAPHS AND FINGER PRINTS OF WITNESSES AS PER SECTION
' 324 OF REGISTRATION ACT, 1908 AS PER C & IG R & S CIRCULAR RC
No. G1/7326/2012, date 30-3-2012

FINGER PRINT IN PASSPORT SIZE PHOTO NAME & PERMANENT
l BLACK INK PHOTOGRAPH. POSTAL ADDRESS OF
(LEFT THUMB) SELLER/BUYER

Witness (1):

. o
5[.0 nom thaaas ok
rben s22]a  hdot pi- Lol Roash v

o ) Meor \Aausa Cros A ersan *){L,g?» 4=

Ku kot !%LU% clHyd- SoooFr_

Witness (2):

V VYo b2 Bah

3@ K Loy Qoo

Aro - S— 294 Cnnlisds ﬁ@fnﬁspy

| qte Phoy KL WD Cobony
Ko kot fa,uf . Hyd - spooFZ-

( WITNESSES:

( 1. /UE JB‘-"J’J
! g B

( ' SIGNATURE OF EXECUTANTS

S s i e
e _f:q[___ FOP oUvA Lioumo b W,

“artner



L

2T

e

. - e
R Sy s T

—

~

o~



a; R
ooy, oo DAY etz

Q00F 852¢ L1558

SR [

toses

loNAEByBeY oy ; Seom Gactien

SLLBTFOTEG
ZEDZBS ~usapeyy EPUY =S
4 Bl S

sndsussigy

- o=

S e e e

i
Geiaratlon oay

Dosirland Do 2001202017

I

R

N A




e

s HwEEE




LN

vu\&/oo& 1 Enrollment No.: 2052/50231/59541
Te,

Acsdores ' e

Nidumoly Bosi Babu

SIO N Nancharsiah

MIG 532/A, Flat No 401

Road No 1

Near Huda Garden KPHB
Kukatpalty

Kukatpally Tiumalagini Hyderabad
Telangana 500072

9848646622

191012012

Ref: 1096 / 18P | 322666 | 322995/ P

1. A

SB261210670FH

-

o esrw R0z / Your Aadhaar No. HA,
3930 4967 8382
T b, o (003

Nidustiolu Bogu Babu
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For Whom _E il ¥ E“”L'% &F--:: ', l\(*!i\._"' &
i .

Dala MOHAMMED SHUJAUDDIN
;i . Licenced Stamp Vendor
S s 4 ik
Soldto ___w " gr»ﬁM los Lic.No:16-10-048/1990
g / _ : Ren. No.16-10-048/2017
4/0 PR _f :/]L%mf‘ ﬁi‘ 9 H.No.4-2-188/8, A.C. Guards,
i onescunet i B Hyderabad (South) District
o) Phone=0.:9246263797

AGREEMENT OF SALE CUM GENERAL POWER OF ATTORNEY WITH POSSESSION
3
This Agreement of Sale Cum General Power of Attorney with Possession is made and

ex&%:uted on this %i‘” Day of October 2018 at Sangareddy, by

SRE. JERIPETI VINAY RAJ S/0. LATE. .J. KRISHNA, Aged About 27 Yrs, Occ:
Buginess, R/o H.No.22-98/2, Kanukunta, Ramachandrapuram Mandal, Sangareddy

District AADHAR NO.3353 9356 9339.

(Hereinalter called the “VENDOR” which shall mean and include all his legal heirs,
assigns agents, legal representatives, successors, executors, administrators and

i
assigns ctc.)
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&P
IN FAVOUE: OF g

‘M /s. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur '
Village and Mandal, Sangareddy District, Telangane, Represented by its Managing
Pariner SRI. GALI ANIL KUMAR S/0 SEI. GALI SHANKER, Aged About 45 Years,

Occupation: Business, R/0o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
District, Telangana. Aadhaar No.3997 4258 3000.

{(Hereinafter called the “PURCHASER” which shall mean and include all his legal
heirs, assigns, agents, legal representatives, successnrs, executors, administrators
and assigns etc.)

Oripinally Late. Rahman Ali Sab was the Pattedar and Possessor of the Dry
Agricultural Land bearing Synos.345, 346, 347, 348, 349, 350, 357, 358, 359 and
A60. Situated at Ameenpur Village and Mandal, Sangarcddy District.

And whereas after the death of the said Rahman Ali Sab, his son Basith Ali sold
the Land in Syno.345, admeasuring Ac 1.024 Gts and $yno.346, admeasuring Ac 1.06
Gts and Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
and Syno.349, admeasuring Ac 1.36 Gts and Syno.350, zdmeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, adineasuring Ac 1.27 Gts and
Syri0.358, admeasuring Ac 1.24 Gts and Syno.359, rdmeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to 1) Brijendra Mohan Batra & 2)

Uday Batra under a Registered Sale Deed bearing Document No.1794/1979,
Dated.21-12-1979, Registered at RO, Sangareddy. 2

And whereas Uday Batra empowered his father Brijendra Mohan Batra to sell
his Y share in respect of the above referred lands under a Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981.

And whercas the said Brijendra Mohan Batra bring absolute owner and GPA
Holder of his son, sold the above referred lands to the Vendor Nos.l to 5, in the

following manner:

Whereas brijendra Mohan Batra being absolute owner and GPA Holder of his

sen Uday Batra, sold the land bearing Synos.359, admeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts totally admeasuring Ac 4.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ramchander Raju under a
Registered Sale Deed bearing Document No.4041/1984, Dated.19-07-1984, Registered

at RO, Sangareddy.

And whereas J. Ramchander Raju has got Occupancy Rights Certificate bearing
No.B4/Inam;220/1996, Dated.23-07-1997, issued by DO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Matanchera Mandal, mutated
the name of J. Rainchander Raju in the Revenue Records and issued Pattadar Pass
Rook and Title Deed in his name vide Nos.427558/13906.

LA

e D IREA TR T INITIR A
Cer GUAHNS D ou el i




Joini SubRegistrari

i

P

s

P

2a

Presentation Endorsement:

prasented in the Office of the Joint SubRegistrart, Sangare
nder Section 32-A of Registration Act, 1908 an

on the 10th day of OCT, 201%‘7’%%3{ Raj , i
itted by (Detalf bT°dN ExecutaniESaimants uﬁder Sec 32[@)-‘

Z"‘\ é

as required
and
Execution a
St No Code

SINo  Thumb
10th day of
9
o
—
>
o
el
g
©
o
{ =)
£ Endorsement:

Description
of
Fee/Duty

Stamp Duty

Transfer Duty
Reg. Fue
User Charges

Toial

|

{1). AMOUNT PAID:

8761026257722,
KUMAR,EXECU

Thumb Impressmn

rwew

|dentified by W

itness:
Impression
QOctober,2018

T,

respect of this Instrumen

Photo

Stamp Duty, Tranfer Db%Regmr'ahoq Feo an& User G
Fa

Nama & Address

@.ﬁuf

ddy (R.O) along with the Photographs & Thumt Lnpressions
d fee of Rs. 2000/- paid between the

Signature/lnk Thunib

impression

Siynature

Signature of Joint Subitegistrart

Sangareddy (R.Q)
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Date:
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03-0CT-18 of .SBIN/
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And whereas the said J. Ramchander Raju, in turn Gifted the land bearing
Synes. 259, ndmeasuring Ac 1.35-Gts and Syno.360, adnieasuring Ac 2.14-Gts totally
admeasuring Ac 4.09 Gts Situated at Ameenpur Village and Mandal, Sangareddy
‘District to J. Vinay Raj (The Vendor No.l herein} under a Registered Gift Settlement
Dééd bearing Document No.12620/2014, Dated.01-10-2014, Registered at RO,

Sangareddy.

Thus the Vendor No.1, Sri. J. "Vinay Raj became the sole and absolute owner of
the land bearing Synos.359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac
2.14 Gts totally admeasuring Ac 4.09 Gts Situated at Ameenpur Village and Mandal,

Sangareddy District.

And whereas the Vendor i.e., J. Vinay Raj with an intention to develop his land
into Residential Villas, entered into a Development Agicement Cum GPA with M/s.
Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. .LV.S.N. Raju S/o. Subbaraju,
under a Fegistered DAGPA bearing Document No.16721/2014, Dated.17-12-2014 and
due to some 1un avoidable reasons the same has been cancelled vide Registered

Cancellation of DAGPA bearing Document No. 29573 4= /2018,
Dated. } 11 0 20\ &, Registered at RO, Sangareddy.

Whereas the Vendors decided to sell agricultural land in Syno.359, admeasuring
Ac 0.06 Gts out of Ac 1.35 Gts and Syno.360, admeasuring Ac 1.32 Gts out of Ac 2.14
Gts and totally admeasuring Ac 1.38 Gts Situated at Ameenpur Village and Mandal,
Sangareddy Dislrict and the Purchaser Company whe is interested in plrchasing
property in Ameenpur Village area approached the Vendors and offered to purchase
the said property. The Vendors have agreed to sell the schedule mentioned property to
the Purchaser Company for a total sale consideration of Rs.2,92,50,000/- (Rupees
Two Crore Ninety Two Lakhs and Fifty Thousand Only) (i.e., Rs.1,50,00,000/- per
acre) and the Purchaseir accepted to purchase the schedule property for the said sale
consideration being just and reasonable and also as per the prevailing market value.

NOW THIS AGREEMENT OF SALE CUM GENERAL POWER OF ATTORNEY
WITNESSETH AS FOLLOWS:

L That the Vendors have agreed to sell to the Purchaser all that the schedule
mentioned property, for a total sale consideration of Rs.2,92,50,000/-
(l'upees Two Crore Ninety Two Lakhs and Filty Thousand Only} and the
Pirchaser Company has paid the total sale consideration amount of

Rs.2,92,50,000/- (Rupees Two Crore Ninety Two Lakhs and Fifty Thousand
Only) to the Vendor as detailed under:

0
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amount of Rs.530,00,000/-(Rupces Fifty Lalths Only) by way of Chegue
.104754, Axis Bank Ltd., Serilingampally Branch.

ammount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
.104755, Axis Bank Ltd., Serilingampally Branch.

amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
104756, Axis Banl: Ltd., Serilingampally Branch.

amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque
.104757, Axis Bank Ltd., Serilingampally Brancl.

amount of Rs.50,00,000/-(Rupees Fifty Lakhs Only) by way of Cheque

No.104758, Axis Bank Ltd., Serilingampally Branch.

. Ap

})ﬁf

amount of Rs.42,50,000/-(Rupees Forty Two Lakhs Fifty Thousand Only)
vay of Cheque No.104759, Axis Bank Ltd., Serilingampally Branch.

vhich the Venrors acknowledge the receipt of the same.

The Vendors have delivered the vacant and peaceful possessioh of the
schedule property to the purchaser company on this day of Registration of
this Deed.

That the Vendors declare that the schedule preperty is free from any charge,
encumbrance, litigation, minors interest and a clear marketable title will be
conferred in favour of the Purchaser Company on execution of sale deed. The
Vendors further specifically declare that the schedule property is not
mortgaged with any Bank or Financial Institution and also not offered as
coljateral security to the loan facility availed hy any person/s or

company/ies.

The Vendors further declares that the scheduie property is not subject to any
court auction, litigation civil or criminal and The Government Acguisition
and also there are no prohibitory crder issued by any statutory authority,
prohibiting the sale of the schedule property.

The Vendors shall clear off all the charges *o be payable to the concerned
civil /revenue authorities and handover copies of the receipts to the
purchaser company at the time of registration of sale deed.

That the sale deed shall be executed in terms of this Agreement in favour of
the Purchaser Company or their nominee/s in part or full as directed by the
Purchaser Company from time to time and shall handover vacant possession
of the schedule property to the Purchaser Company or their nominee/s.
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It is declared by the Vendors that the schedule property is owned by them
and no one else has or have any right or interest over the schedule property
and it is also declared that the schedule is free from litigation civil. or

criminal, minor’s interest.
?

~1

3. The Vendor shall handover the original sale deeds referred to above and
originals or copies of all the relevant documents to the Purchaser Company
on the date of execution and registration of AGPA.

9. The Schedule Property proposed to be sold is not an assigned land as defined
under A.P. Assigned lands (Prohibition of Transfer) Act 9 of 1977. The
Vendor further declares that the schedule land is not attracted by provision
of A.P. Land Reforms (Ceiling on Agriculture Holdings) Act No.1 of 1973.

10. That the Stamp Duty and other expenses in respect of execution and
registration of AGPA shall be borne exclusively by the Purchaser Company

alone.

THE VENDOR HEREBY IRREVOCABLY AUTHORIZE SRI. SRI. GALI ANIfi{:[IMAR
S/0 SRI. GALI SHANKER TO DO THE FOLLOWING ACTS, DEEDS AND THINGS IN
THE NAMZ AND ON BEHALF OF THE VENDOR:

1. To execute the sale deed in favour of themselves or to enter into sub contract
for the sale of the said property for any consideration which they deems
reasonable in their absolute discretion and receive the earnest money and
acknowledge the receipt of the same.

2 To sell the schedule property to the Sub Agreement Holder or their nominee
or nominees.

2 To execute the sale deed in favour of the Sub Purchaser or purchaser, receive
{he consideration, money to present the sale deed or deeds executed by him
in favour of the sub purchaser or purchaser company before the concerned
registering officer, admit cxecution and receipt of consideration and procure
the registration of the said deeds.

4. Tn execute, sign and file all the statements, petitions, applications and
declarations, etc., necessary [or an incidental to the completion of
registration of the said sale deed.

5. To appear and act in all courts, Civil or Criminal revenue whether original or
appellate, in the registration and other offices of the state or central
governtuent and cf local bodies in relation to the said property.

Y i D~§ | ‘ or GLIMA TE W
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13.

To appear before the Mandal Revenue Officer, Patancheru Mandal, Revenue
Divisional officer, Joint Collector, with regards to any revenue litigation in
respect of the Schedule Property. In furtherance of the said objective to give
complaint, written statements, declarations, affidavits, depositions etc., on
the name and on behalf of the Vendor.

To engage the services of any sub contractor or Developer/builder for
carrying out the construction activity on the schedule property including
hiring of labour, contractors, ete.,

The Attorney Holder shall take expeditious steps to get the plan sanctioned
for construction of Residential Units/Apartments from
Municipality/ HUDA/Gram Panchayath.

To Mortgage the property with any bank or financial institution for availing
the Joan facility by executing loan documents including demand promiissory
rote, letter evidencing deposit of title deeds, etc., The liability £11all not be
passed on to the Vendor and it shall be cleared by the Purchaser Company

nnly.

To sub delegate any or all the powers conferred on them and such sub
delegation shall stand ratified by the Vendor.

The General Power of Attorniey given through this AGPA shall not be altered
or revoled.

To Develop the land into Residential Layout and to sell the Plotted area to the
prospective buyers or their nominee/s and to receive the sale consideration
on our behalf and to issue valid receipts.

To do any other acts, deeds and things which lawfully required to be done in
furtherance of the aforesaid objectives on the name and on behalf of the
vendor and such acts, deeds and things shall be ratified by the Vendor for
himself, his heirs, executors, successors, legal representatives,

administrators and assignees.
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For GUNATEJAINERA

earner
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SCHEDULE OF PROPERTY

All that the agricultural land in Syno.SSQ, admeasurin;g Ac 0.06 Gts and
Syno.360, admeasuring Ac 1.32 Gts and totally admeasuring Ac 1.38 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, and bounded by:

NORTH : NEIGHBOUR’S LAND
SOUTH : NEIGHBOUR’S LAND
EAST : NEIGHBOUR’S LAND
WEST : NEIGHBOUR’S LAND

RULLE (3) MARKET VALUE STATEMENT

| Survey No.| Value Per | Areain | Village Total Value_
'__f I Acre\ Acres ’

| 359, 360 Lso,no,o%w- Ac 1.38 Gts | Ameenpur | Rs.2,92,50,000/-
[

|

IN WITNESS WHEREOF the ‘Vendors above names have herewith, set their hands to
this AGREEMENT OF SALE CUM GPA today on the day, month and year first above
written at Sangareddy, Medak District, A.P.,

WITNESSES: R |

" VENDOR

LN _,,__(‘.__‘. s /] *
Ef M.‘(._/‘\ = ; gy S B WS D
ot N ,O;JJ_ Eor GUNA TIIAINEBA

Yy /
- A F ot D -
2. M Dafe et Partner -
PURCHASER -

(M/s. GUNATEJA INFRA
Rep. by its Managing Partner)
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PHOTOGRAPHS AND FINGERPRINTS AS PER
SECTION 32A OF REGISTRATION ACT » 1908

SLNo. | Finger Print in Black Ink (Left Passport Size | Name and Permanent PDStaT
Thumb) Photograph (Black | Address of Present / Seller /|
& White) Buyer |

Lo-

if_‘ 1 ) ~—~
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2 %ﬂ}‘)}/ SIGN. OF THE EXECUTANT/S

For GUNA TEJA INF}
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PHOTOGRAPHS AND FINGER PRINTS OF WITNESSES AS PER SECTION

' 32A OF REGISTRATION ACT, 1908 AS PER C & IG R & S CIRCULAR RC

FINGER PRINT IN
BLACK INK .
(LEFT THUMB)

WITNESSES:

No. G1/7326/2012, date 30-3-2012

PASSPORT SIZE PHOTO NAME & PERMANENT
PHOTOGRAFPH POSTAL ADDRESS OF

SELLER/BUYER

Witness (1):

Faa

U Yot Re by

Qlo  Kuenner Rucuormy _
Wao- S—1986 Ciokine Gt peo
Qs fhoy BPH R Codpany

Iy kot fotesf Ayl ~ SopoF2r

Witness (2):

¥ VA veraele RS beby
Slo onomelioc/aoals
Pet(n Sz2ll dhdot ph- Lol Roachre -]

§ Ve Wudo Graydeea kppng

§ lykot Y . Wud o000

= = -4
SIGNATURE OF EXECUTANTS

For GUNA TEIA INFRA

—r—
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$/0 N Nancharaiah

MIG 532/A, Flat No 401

Road No 1

Near Huda Garden KPHB
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Kukatpally Tirumalagin tydarabag
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B0 YA TELANGANA

Ko , prateesa77? .Q./.: -

, 10/ 2048 r : .
8.No: 32:2‘25’ DaTE M/ / y o AVY NARAYARA RA-(‘;
s ieliec SO ppaasr?7 . LICENSED S7T4MP VENDOS
SOLD TO: cﬂg{a‘ﬁdé‘d‘ St y . .No.17-11-008 / 1994
' BLLNe.17-11-009 72018
FOv Ao selp o N0 23-354, Ashok Nagar, (Jyothi Nagar),

R.C.Puan, Hyderabad - 502 032

g SALE DEED
Thig Sale Deed is made and executed on this2 6+15-ay of October, 2018 at Sangareddy,
by

B

1. SRI. JERIPETI VINAY RAJ S/0. LATE. J. KRISHNA, Aged About 27 Yrs, Occ:
Business, R /o H.No.22-98/2, Kanukunta, Ramachandrapuram Mandal,
Sangareddy District - AADHAR NO.3353 9356 9339.

The Party No.1 Represented by their Agreement of Sale Cum GPA Holder M/s.
GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/C SRI. GALI SHANKER, Aged About 45 Years,
Occupation: Business, R/o. H.No.3 51, Ameenpur Village and Mandal, Sangareddy
Distyict, Telangana., vide Registered Agreement of Sale Cum GPA bearing Document
No.235%4 /2018, Dated.|2/1s ] ya Registered at RO, Sangareddy.

!

: @%jﬁ/

Rago

AL

e

Cell: 9390085711
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Frusentation Endorsement:

Poesenta in the Office of e Jeint SubRegistrart, Sangareddy (R.Q) atunig wilh thic Photogroacie 4 i oK

EERCUI nder Seclion 37-A of Registration Act, 1908 and fee of Rs. 4170/ paid v ~lu g
and _onthe 26th day of OCT, 2018 by Sri Jeripeti Vinay Ra; W M
The

Execution admitted by (Details of all Executants/Claimants under Sec 32A):
St No Code Thumb Impression Photo Address

UTLAPALLI SRINIVASULU
S/0. NARASIMHAM

S Impress

0CT 208

Ia .

1 CL VOLE TIVARIFALEM MANDALAN EAS!E -«
POUINENI PALEM PRAKASHE DIST « 0 S i{yg),eké £
i PR P
Nipad 27 e ‘
RUGCRARA U BATYANARAYANA
RAJU SPA SULDER[RIVS. r
] = - i< §
7 Ex GUNATEJA INFRA GFA it DER =S el
SHEADDCT 0284 000k t Q-Q
REGISTRED AT RG SANCARE D .
1711, OFFICE AT PRECMISE S Nu 53-8
AMEENPUR VILALGE & MAND AL
SANGARLDODY DIST S
MALLESH NAGANOLLA SFA 3\\
HOLDER[R]M/S. GUNATEJA INFRA bt
. GPA HOLDER Sjﬁ"

SHADOCT NO.: 2342018 RFGISTREDN @J\
AT RO SANGARELDY - 1711 OFFICF
AT PREMISES NO  3-61 AMEFNPUFR

VILALGE & MANDAL SANGAREDDY

DIST 'S

dentified by Witness:
S No Thumb Impression Photo Name & Aadress Signature:

MOHAMME SHAFEEQUOUDIN

1 »
AADHARCAL:
SHIVAKUMAR

5 PANCARD \L i

251k day of Qctober, 2018 e Signa:ur-mﬂm——

Sangareddy (R.O}

Generated on: 26/10/2018 09:58:41 Al
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%. SRY. JRIPETI GOVARDHAN RAJU G/0. J. RAMULU, Aged About 38 Yrs, Occ:
Er:asiness, R/o. C-6, Madhura Nagar, Sanjeev Reddy Nagar, Hyderabad AADHAR
2103.5363 1370 8238. 0,

%. SRI. JERIPETI RAVINDHAR RAJU S/0. JAIPAL, Aged About 41 Yrs, Occ:
Business, R/o H.No.6-8/2/1, Chandanagar, Venkateshwar Temple Back Side,
Tirumalgiri, Hyderabad — 500 050 AADHAR NO.6963 5095 9350.

4. SRI. JERIPETI SATYANARAYANA RAJU S/0. JAIPAL @ J. RAMULU, Aged
About 40 Yrs, Occ: Business, R/o H.No.8-3-222/c/o, C-6, Madhuranagar, S.R.
Nagar, Hyderabad AADHAR NO.3393 8988 8008.

The Party Nos.2 to 4 Represented by their Agreement of Sale Cum GPA Holder
M /s.. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/O SRI. GALI SHANKER, Aged About 45 Years,
Occupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
District, Telangana., vide Registered Agreement of Sale Cum GPA bearing Document
No.29 523 /2018, Dated._]_o_L[g.L[&_ » Registered at RO, Sangareddy.

Represented by their SPA Holders a) Sri. MALLESH NAGANOLLA son of
Sri. N. MALLAIAH, aged about 33 years, Occupation: Business, residing at House
No.3-28, Ameenpur Village and Mandal, Sangareddy District, Telangana State.
Aadhaar No.7529 1979 5704 and b) Sri. RUDRARAJU SATYANARAYANA RAJU son
of Sri. R. V. KRISHNAM RAJU, aged about 44 years, Occupation: Employee, residing
at House No.1-99/3, Appanamuni Lanka, Sakhinetipalli Mandal, East Godavari
District, Andhra Pradesh. Aadhaar No0.7913 6760 5093, vide registered SPA bearing

Document No. 930, /2018, dated: _1D /10/2018, registered at R.O. Sangareddy.

HEREINAFTER Called the VENDOR, which expression shall mean and include his
heirs, legal representatives, executors, successors, assigns and administrators of the

ONE PART.
IN FAVOUR OF

SRI. UTLAPALLI SRINIVASULU S/0. SRI. NARASIMHAM, aged about 43 years,
Occupation: Business, residing at Voletivaripalem Mandalam, East Polineni Palem,
Prakasam District, Andhra Pradesh-523116. Aadhaar No.3270 3048 7351.

HEREINAFTER Called the VENDEE, which expression shall mean and include his
heirs, legal representatives, executors, successors, assigns and administrators of the
OTHER PART.

Whereas the Vendor is the sole and absolute owner of the Open Plot bearing
No.344, admeasuring 166.66 Sq.Yds in Survey Nos.345, 346, 347, 348, 349, 350,
357, 358, 359 and 360, Situated at Ameenpur Village and Mandal, Sangareddy

District, Telangana State, ‘
Originally Late. Rahman Ali Sab was the Pattedar and Possessor of the Dry

Agricultural Land bearing Synos.345, 346, 347, 348, 349, 350, 355, 357, 358, 359
and 360, Situated at Ameenpur Village and Mandal, Sangareddy District.




4 y =ndorsement: Stamp Duty, Tranfer Duty, Registration Fee and User Charyges are coliected ay welow
respect of this Instrument.

i
Description In the Form of i @ y

of

- Stamp Challan " Stamp Duty pLiBes € -
Fae/Duly Papers u/S 410of IS Act E-Challan Gash ulS 16 of IS act  Pay Oraw ] T e
Stamnp Duty 100 0 12661 0 20665 8] R
Transfer Duty NA 0 1250% 0 O 9] VAV
Reg. Fee NA 0 4170 0 0 0 Al
User Charges NA 0 100 0 u 0 {556
Total 100 0 29434 0 20665 0 50195
e
i 1 s 29164 - lowards Stamp Duly nelucing 1.0 under Section 41 0f 15, Act 1898 and Rs 477 el Chs RGOS0 et st -
i i the shargeable value of 185, 233500/~ was paii by the party through C-ChaliandBCIPay Order b 7 F3CERTIIE dated -
l I OCT-16 of SBIN/
t
!
; { Onfine Payment Details Received from SBl e-P
: - : (1, AMOUNT PAID: Rs. 29434/-, DATE: 11-0CT-13, BANK NAME: SBIN BRANCH NAME: BANK REFERENGE N
i Qo L7 G20 TRBOG.PAYMENT MODE:CASH—‘I0002E‘.'§)‘ATRN:47221B22788£]().REM%TTER NAME . U TLAPALLI SRINVADUL
i S | CXRECUTANT NAME: GALI ANiL KUMAR, CLAIMANT NAME: UTLAPALLI SRINIVASULL
| B
oo | Dawe: Si nam@@fﬁtxr
i x o 1 26th day of October2 Sangareddy (R.O)
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" /.nd whereas after the death of thc said Rahman Ali Sab, his son Basith Ali sold
the f.and in Syno.345, admeasuring Ac 1.04 Gts and Syno.346, admeasuring Ac 1.06
Gtsand Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
ard-Syno-349;admeasuring Ac 1:36 Gtsand-Syno:350; admeasurmg Ac 0:38 Gtsamd——————
Sy1o.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Sy10.358, admeasuring Ac 1.24 Gts and Syno.359, admeasuring Ac 1.35 Gts and
Sy1n0.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to 1) Brijendra Mohan Batra &
2) Uday Batra under a Registered Sale Deced bearing Document No.1794/1979,

Dated.21-12-1979, Registered at RO, Sangareddy.

And whereas Uday Batra empowered his father Brijendra Mohan Batra to sell
his 2 share in respect of the above referred lands under a Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981. ¢

And whereas the said Brijendra Mohan Batra being absolute owner and GPA
Holder of his son, sold the above referred lands to the Vendor Nos.l to 5, in the

iollowing manner:

1) J. VINAY RAJ (SYNOS.359, AC 1.35 GTS &s SYNO.360, AC 2.14 GTS):

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.359, admeasuring Ac 1.35 Gts and
Sy110.360, admeasuring Ac 2.14 Gts totally admeasuring Ac 4.09 Gts Situated at
Ameenpur Village and Mandal, ‘Sangareddy District, to J. Ramchander Raju under a
Registered Sale Deed bearing Document No.4041/1984, Dated.19-07-1984, Registered

at RO, Sangareddy. S

R

And whereas J. Ramchander Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/220/1996, Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated
the name of J. Ramchander Raju in the Revenue Records and issued Pattadar Pass

Book and Title Deed in his name vide No0s.427558/1395.

And whereas the said J. Ramchander Raju, in turn Gifled the land bearing
Synos.359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac 2.14 Gts totally
admeasuring Ac 4.09 Gts Situated at Ameenpur Village and Mandal, Sangareddy
District to his son J. Vinay Raj (The Vendor No.l herein) under a Registered Gift
Settlement Deed bearing Document No.12620/2014, Dated.01-10-2014, Registered at

RO, Sangareddy.

Thus the Vendor No.1, Sri. J. Vinay Raj became the sole and absolute owner of
the land bearing Synos.359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac
2.14 Gts totally admeasuring Ac 4.09 Gis Situated at Ameenpur Village and Mandal,

Sangareddy District.
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" And whereas the Vendor No.1, J. Vinay Raj with an intention to develop his land
into Residential Villas, entered into a Development Agreement Cum GPA with M/s.

Aashrith—ResortsPvt.Ltd:; Rep:—by-itsDirectorSri- EV-S5:N-—Raju—S/o.- Subbaraju;———

urader a Registered DAGPA bearing Document No.16721/2014, Dated.17-12-2014 and
duae to some un avoidable reasons the same has been cancelled vide Registered
Cancellation of DAGPA bearing Document No.2g <=3l /2018,
Dated._|o [1o IQ 0|2, Registered at RO, Sangareddy.

And whereas the Vendor No.l, J. Vinay Raj, sold the dry agricultural land
bearing Syno.359, admeasuring Ac 1.29 Gts out of Ac 1.35 Gts and Syno.360,
admeasuring Ac 0.22 Gts out of Ac 2.14 Gts and totally admeasuring Ac 2.11 Gts
Situated at Ameenpur Village and Mandal, Sangareddy District, Telangana State, to
M/s. Gunateja Infra Represented by its Managing Partner Sri. Gali Anil Kumar
S/o. Sri. G. Shanker, under a Registered Agreement of Sale Cum GPA with
Possession bearing Document No.29gzg /20\® , Dated |0 l[o[q_@_],@,
Registered at RO, Sangareddy.

2. J. GOVARDHAN RAJU (SYNO.345, AC 1.04 GTS & SYNO.346, AC 1.06 GTS)

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
sonn1 Uday Batra, sold the land bearing Synos.345, admeasuring Ac 1.04 Gts and
Syno.346, admeasuring Ac 1.06 Gts and Syno.347, admeasuring Ac 2.07 Gts and
totally admeasuring Ac 4.17 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District, to J. Govardhan Raju (The Vendor No.2 herein) under a
Registered Sale Deed bearing Document No.2700/1984, Dated.31-05-1984, Registered

at RO, Sangareddy.

And whereas J. Govardhan Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/218/1996, Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated
the name of J. Govardhan Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deed in his name vide Nos.317676/104.

And whereas the Vendor No.2, J. Govardhan Raju with an intention to develop
his land (i.e., Syno.345, admeasuring Ac 1.04 Gts and Syno.346, admeasuring Ac 1.06
Gts) into Residential Villas, entered into a Development Agreement Cum GPA with
M/s. Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. I.V.S.N. Raju S/o. Subbaraju,
under a Registered DAGPA bearing Document No.5369/2016, Dated.10-03-2016 and
due to some un avoidable reasons the same has been cancelled vide Registered
Cancellation of DAGPA bearing Document No.2953] /2018,

Dated._|o |10]90[€ , Registered at RO, Sangareddy.
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a) J. FAVINDER RAJU & J. SATYANARAYANA RAJU & J. GOVARDHAN RAJU: ‘ “

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
som Uday Batra, sold the land bearing Synos.350, admeasuring Ac 0.38 Gts and
Sy10.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Sy10.358, admeasuring Ac 1.24 Gts and totally admeasuring Ac 4.18 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ravinder Raju (The Vendor
No.3 herein) under a Registered Sale Deed bearing Document No.541/1985, Dated.

21-01-1985, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
namne of the J. Ravinder Raju in the Revenue Records and issued Pattadar Pass Book

and Title Deeds in his name vide Nos.406418/524.

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.348, admeasuring Ac 2.09 Gts and
Syno.349, admeasuring Ac 1.36 Gts and totally admeasuring Ac 4.05 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Satyanarayana Raju (The
Vendor No.4 herein) under a Registered Sale Deed bearing Document No.2723/1984,
Dated.31-05-1984, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated thc
name of the J. Satyanarayana Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deeds in his name vide Nos.445745/1394.

And whereas the Vendor No.2, 3 and 4, i.e., J. Govardhan Raju and J. Ravinder
Raju and J. Satyanarayana Raju, have jointly with an intention to develop their land
(i.e., Syno.347, admeasuring Ac 2.07 Gts, Syno.348, admeasuring Ac 2.09 Gts,
Syno.349, admeasuring Ac 1.36 Gts, Syno.350, admeasuring Ac 0.38 Gts, Syno.355,
admeasuring Ac 0.09 Gts, Syno.357, admeasuring Ac 1.27 Gts, Syno.2358,
admeasuring Ac 1.24 Gts, totally admeasuring Ac 10.30 Gts) into Residential Villas,
entered into a Development Agreement Cum GPA with M/s. Aashrith Resorts Pvt. Ltd.,
Rep. by its Director Sri. I.V.S.N. Raju S/o. Subbaraju, under a Registered DAGPA
bearing Document N0.5368/2016, Dated.10-03-2016 and due to some un avoidable
reasons the same has been cancelled vide Registered Cancellation of DAGPA bearing

Document No.295320 _ /2018, Dated._ln|(0[20]¥ , Registered at RO,
Sangareddy.

And whereas the Vendor Nos.2 to 4 hereinabove sold the agricultural land in
Syno.345, admeasuring Ac 1.00 Gts and Syno.346, admeasuring Ac 1.06 Gts and
Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts and
Syno.349, admeasuring Ac 1.27 Gts and Syno.350, admeasuring Ac 0.36 Gts and
Syno.357, admeasuring Ac 0.24 Gts and Syno.358, admeasuring Ac 0.05 Gts and and
totally admeasuring Ac 9.34 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District to M/s. Gunateja Infra Represented by its Managing Partner
Sri. Gali Anil Kumar S/o. Sri. Gali Shanker,. under a Registered Agreement of Sale
Cum GPA With Possession bearing Document No.2953% / 20(2,

Dated. {5 [{s [20]®. o
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" Upon the powers conferred through the said AGPAs, M/s. Gunateja Infra
Repr.:s i i p i i i . Sri. Gali Sh
divided the said land to an extent of Ac 12.05 Gts in Survey Nos.345, 346, 347, 348,
349, 350, 357, 358, 359 and 360, Situated at Ameenpur Village and Mandal,
Sangareddy District, Telangana State into Residential Plots duly obtaining the
necessary layout permission from concerned Authorities.

Whereas the Vendor decided to sell the schedule property and the Purchaser
whio was interested in purchasing property in Ameenpur Village area approached the
Vendor and offered to purchase the said property. The Vendor have agreed to sell the
schedule mentioned property to the Purchaser for a total sale consideration of
Rs.8,33,300/-(Rupees Eight Lakhs Thirty Three Thousand Three Hundred Only)
and the Purchaser accepted to purchase the schedule property for the said sale
conisideration being just and reasonable and also as per the prevailing market value.

NOW THIS DEED OF SALE WITNESSETH AS UNDER.:-

1) That the Vendor has agreed to sell to the Purchaser all that the Open Plot
bearing No.844, admeasuring 166.66 Sq.Yds Situated at Ameenpur Village
and Mandal, Sangareddy District, for a total sale consideration of
Rs.8,33,300/-(Rupecs Eight Lakhs Thirty Three Tlhousand Three
Hundred Only) and the VENDEE has paid the total sale consideration
amount of Rs.8,33,300/-{Rupees Eight Lakhs Thirty Three Thousand
Three Hundred Only) to the Vendor herein by way of Cheque bearing
No.194814, Drawn on Axis Bank, Chennai Branch, Hyderabad, Dated.
04-10-2018 as a full and final settlement and the Vendor hereby
acknowledges the receipt of the said sum and releases the Vendee from any
future liability of payment in this transaction. That the Vendor also hereby
declares and transfers the schedule mentioned property by way of
ABSOLUTE SALE to the Vendee TO HAVE and TO HOLD and the same
forever together with all the rights, title, liens, easements, advantages and
appurtenances pertaining in which the VENDOR is having in respect of the

Schedule Property.

2) Whereas the above named Vendor is the sole and absolute owner of the
schedule property and in peaceful possession of the schedule property
hereby conveyed and has becn except the above said Vendor herein there are
no other persons having any manner of rights or interests in the same and
the Vendor have full authority to convey the same.

3) That the Vendor has delivered peaceful possession of the schedule property
_to the VENDEE.

4) That the Vendor has paid all the property taxes, charges etc., and there are
no dues of any kind whatsoever to the said property.

T
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6)

7

9)

10)

11)

12)

" ‘That the Vendor handed over all the relevant papers and documents of the

schedule property to the VENDEE herein for his records (link document in
Xerox Copies).

That the schedule property hereby sold by the Vendor to the VENDEE is free
from all kinds of encumbrances, charges, mortgages, etc., whatsoever either
by the Govt., or public.

The Vendor assures the VENDEE that no one else has any claims, right,
interest whatsoever on the schedule property, that the Vendor and their
predecessors in title have absolute right, title, interest and possession in and
over the schedule property and the VENDEE have full power and absolute
authority to peacefully hold, possess and enjoy the schedule property without
any claim or demand whatsoever from the Vendor or any person, claiming

through or under them.

That the Vendor does hereby covenants with the VENDEE to save harmless,
indemnify and keep indemnified the VENDEE against any loss/expenditure
that may be put to by reason of any defect in the title of the Vendor or their
predecessors in title, to the schedule property and from and against all
claims, encumbrances, charges that may arise at any future date.

That the Vendor does hereby agree to save harmless and keep indemnified
the VENDEE from and against all losses, damages, costs, expenses which the
VENDEE may be put to sustain by reasons of any claim being made by
anybody whatsoever to the said property.

That the Vendor does hereby further agrees and undertakes to sign all the
papers, applications, forms & affidavits etc., at the cost and instance of the
VENDEE to get the name of the VENDEE mutated in the municipal and other

revenue records.

The survey number in which the schedule mentioned is not Assigned lands
which does not come under Act. No.9 of 1977.

It is hereby declared that there is no structure or house on the schedule
land, if it is found action can be initiated under section 27 and 64 of Indian

Stamp Act.

Note: - Stamp Duty paid at the time of Registration of Agreement of Sale Cum
GPA with possession for Ac 12.05 Gts was Rs.90,97,950/- out of which the
proportionate Stamp Duty of RS.20,665/- may be denoted U/s of 16 of I.S. Act.
Now remaining Stamp Duty of Rs.29,434/- paid for 166.66 Sq.Yds along with the
Sale Deed. e g ' ' )
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SCHEDULE OF THE PROPERTY

All that the of Open Plot bearing No.344, admeasuring 166.66 Sq.Yds in Survey
Nos.345, 346, 347, 348, 349, 350, 357, 358, 359 and 360, Situated at Ameenpur
Village and Mandal, Sangareddy District, Telangana Siate., and bounded by:

NORTH : PLOT NO.345

SOUTH : PLOT NO.343.
EAST : 30’-0” WIDE ROAD.
WEST : PLOT NO.367.

RULE (3) MARKET VALUE STATEMENT

B Survey Nos. Plot | Value | Total Village/ Total value.
No. Per " Area Town. Rs.
Sq.Yds Sq.
@ Rs. Yds.
1 2 3 4 5 6

345, 346, 347, 348,
349, 350, 357, 358, 344 |5000/-| 166.66 | Ameenpur | Rs.8,33,300/-

359 and 360 Village

INWITNESS whereof the Vendor and Purchaser, above named has set their hands to
this Sale Deed, on this the day, month and year aforesaidlmen,t.icg—rin?jig a]:ﬁg_x{lgareddy.
. o St B B ¥ A i

t Ef’\ﬁ“ s "
WITNESSESS: Q /
1. g}(@,»ﬁ/%‘ VENDOR
' (A.G.P.A. HOLDER)

VENDEE
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RE}(‘I‘S’I‘R'A'I‘ION PLAN OF All that the Open Plot bearing No.344, in Survey Nos.345, 346,
3¢-1,, 348, 349, 350, 357, 358, 359 and 360, Situated at Ameenpur Village and

Mandal, Sangareddy District, Telangana State.
DEVELOPER: SRI. JERIPETI VINAY RAJ S/O0 LATE. J. KRISHNA AND 3
OTHERS REPRESENTED BY THEIR AGREEMENT OF SALE CUM

GENERAL POWER OF ATTORNEY HOLDER: SRI. GALI ANIL KUMAR
S/0. SRI. GALI SHANKER.

VENDEE : SRI. UTLAPALLI SRINIVASULU S/0. SRI. NARASIMHAM

N

PLOT NO.344
admeasuring 166.66 Sq.Yds

30’ -0” WIDE ROAD

LBIA ITES p A gy .
SR RS TN

1. Sha Y4 VENDOR
if? (A.G.P.A. HOLDER)

2. \%

i e

VENDEE
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; PHOTOGRAPHS AND FINGERPRINTS AS PER SECTION
32A OF REGISTRATION ACT 1908

Finger Print in Black Ink Passport Size Name and Permanent Postai

| 5L No. | (Left Thumb) Photograph Address of |
| Il (Black & White) Present/Seller/Buyer J
!

S

VENDOR:-

GALI ANIL KUMAR son of GALI
SHANKAR, aged about 45 years,
residing at House No.3-61,
Ameenupur Village and Mandal,
Sangareddy District, Telangana
State. Aadhaar No0.3997 4258
3000

SPA Holder No.1:-

Sri. MALLESH NAGANOLLA son
of Sri. N. MALLAIAH, aged about
33 years, residing at House No.3-
28, Ameenpur Village and Mandal,
Sangareddy District, Telangana
State. Aadhaar No.7529 1979
5704

SPA Holder No.2:-

i Sri. RUDRARAJU
SATYANARAYANA RAJU son of
Sri. R. V. KRISHNAM RAJU, aged
about 44 years, residing at House
No.1-99/3, Appanamuni Lanka,
Sakhinetipalli Mandal, East
Godavari District, Andhra Pradesh.
Aadhaar No.7913 6760 5093

WITNESSES: - éﬂ/

SIGN OF THE EXECUTANT/S

If the purchaser(s) is/are unable to present himself/herself/themselves
before the Sub-Registrar, the following request should be signed.

I/'we send herewith my/our photograph(s) and fingerprint(s) in the form
prescribed through our representatives MALLESH NAGANOLLA and

RUDRARAJU SATYANARAYANA RKAJU as l/we cannot appear personally
before the Registering Officer in the Office of the Sub-Registrar of

Assurance R.O. Sangareddy.

) M&Q}\J\S/\

SIGN OF THE REPRESENTATIVE ~ SIGN OF THE PURCHASER/S

Tuow”

i
¥ S
b






PHOTO GRAPHS AND FINGERPRINTS AS PER l \
SECTION 32 A OF REGISTRATION ACT, 1908.

SL FINGER PRINT PASSPORT SIZE NAME & PERMANENT
NO‘ IN BLACK INK PHOTOGRAPH POSTAL ADDRESS OF
' (LEFT THUMB) PRESENTANT/SELLER/BUYER

L.’ ' S‘Te!‘fﬂ‘ﬂ‘lla 8 U./(/
Qo oA Ao
1

uﬁom kaSaomn

e

PHOTO
(BLACK & WHITE)

4. \
(BLACK & WHITE) \
smworf WITNESSES : il SIGNATURE GF THE EXECUTANTS

R ol 5 L

2 S/M%‘Z =
. i
Note : If the Buyer (s) is are not present before the Sub-Registrar, the following request should be signed. I/We send herewith

my/our Photograph (s) and fingerprints in the form prescribed, through my representative,

St M M,aph,\p\\]a QM as 1/ We cannot appear personally before the Registering
officer in the office of the Sub-Registrar of Assurance j %

Signature of the Reprc MLS Siguature (s) of BUYEK (s)
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TO

, OFFICE OF THE AMEENPUR

TOWN Pl/}éﬂfd

SRI/SMT. UNNAM MOHAN RAO
S/0 KOTAIAH

Sy. Nos. 345 TO 350, 357 TO 360.
Plot No. 306 AMEENPUR

iu(;sfc oK,
£ JN

TY SANGAREDDY DIST.
JEORDER \}
1 565/2018-19 2019
| PERMIT No 229/2018-19 2019
Date 19| o1 2019

Sir / Madam,

Sub: Building Permission — Sanctioned — Reg. Application for the Residential STILT + 2 Upper Floors in Plot no. 306,
in survey nos. 345 TO 350, 357 TO 360 an extent of 144.92 Sq.Mts. Ameenpur, Sangareddy District to belonging
SRI/SMT UNNAM MOHAN RAO S/O KOTAIAH
Ref: File no 565/2018-19 .dated. 19/01/2019
Your application submitted in the reference has been examined with reference to the rules and regulations in force

and permission is hereby sanctioned conditionally as detailed below:

APPLICANT AND LICENSED PERSONNEL DETAILS:

Applicant

SRI/SMT. UNNAM MOHAN RAO S/O KOTAIAH

Developer / Builder Lic.No.

Lic. No

Licensed Technical Person

DEVENDER RAO

Lic No. CA/98/23600

Structural Engineer Lic.No.

Lic No.

Others

SITE DETAILS

T.S.No.

Premises No/Plot No.

Sy. Nos. 345 TO 350, 357 TO 360. Plot No. 306

Layout/Sub-Div.No

Street

AMEENPUR

Locality

AMEENPUR

olun|lslwinlm|lo|luls|lwinpie] P

Town / City

AMEENPUR

DETAILS OF PERMISSION SANCTIONE|

Floors

STILT

Upper floors

Parking floors+Open area

Use

No. Area (m?)

No. | Area{m?) | Level No.

Area (m?)

Residential/Commercial

I 95.25

2 95.25

Others

olo|le|mikr|n

No.of floors

Setbacks (m)

Front

Rear

Side |

Side Il

i5M

1.00M

1.00M

1.00M

Site Area (m?)

144.92

Road affected area (m?)

Net Area(m?)

1

44.92

Tot-lot Area (m?)

Height (m)

6 Mts

Wl |~N|o|u || w

No. of RWHPs

1

oy
o

No. of Trees

5

| ol
=

Others

NA

DETAILS OF FEES PAID (RS.) TOTAL 194915=00, Challan No.9073 Date:- 11.01.2019

Building Permit Fee

29257=00

7

LRS(33.3%)

Development Charges

19100=00

8

Others

Betterment Charges:

9

Conversion Charges

1450=00

VLT Charges

5000=00

10

Debris

1500=00

RWHS Charges

2865=00

13

Labour cess

14412=00

Open space Charges (14%)

121331=00

12

OTHER DETAILS :

Contractor’s all Risk Policy No.

Dt |

| valid Up to

v |k |mloln|s|lwve|o

Notarized
Affidavit No

Dt:

Floor handed
over

Area
(m2)

Entered in
prohibitory
property watch
Register SI.No.

Dt;

S.R.0.

Sangar
eddy

F

Construction to be Commenced Before

18-01-2022

G

Construction to be Completed Before

18-01-2025

The Building permission is sanctioned subject to following conditions:




® ¢ 9
|
The Building permission is sanctioned subject to following conditions:

The permigsion accorded does not confer any ownership rights, At a later stage if it is found that the documents are false and

fabricated the permission will be revoked.

2 If construction is not commenced within one year, building application shall be submitted afresh duly Paying required fees.
3. Sanctioned Plan shall be followed strictly while making the construction & shall be displayed at the site.

4. Commencement Notice shall be submitted by the applicant before commencement of the building.

5. Completion Notice shall be submitted after completion of the building.
6
7
8

-

. Occupancy Certificate is compulsory before occupying any building.
Public Amenities such as Water Supply, Electricity Connections will be provided only on production of Occupancy certificate.
. Prior Approval should be obtained separately for any modification in the construction.

9. Tree Plantation shall be done along the periphery and also in front of the premises.

10. Tot-lot shall be fenced and shall be maintained as greenery at owners cost before issue of occupancy certificate.

11. Rain Water Harvesting Structure (percolation pit) shall be constructed.

12. Space for Transformer shall be provided in the site keeping the safety of the residents in view.

13. Garbage House shall be made within the premises.

14. Cellar and stilts approved for parking in the plan should be used exclusively for parking of vehicles without Partition walls & rolling
shutters and the same should not be converted or misused for any other purpose.

15. This sanction is accorded on surrendering of Road affected portion of the site to ameenpur at free of cost without claiming any
compensation at any time as per the undertaking submitted.

16. Stocking of Building Materials on footpath and road margin causing obstruction to free movement of public & vehicles shall not be done,
failing which permission is liable to be suspended.

17. The Developer/Builder/Owner to provide service road wherever required with specified standards at their own cost,

18. A safe distance from Electrical Lines shall be followed as per rules.

19. If greenery is not maintained 10% additional property tax shall be imposed as penalty every year till the condition is fulfilled.

20. All Public and Semi Public buildings shall provide facilities to physically handicapped persons.

21. The mortgaged built up area shall be allowed for registration only after an Occupancy Certificate is produced.

22. The Registration authority shall register only the permitted built up area as per sanctioned plan.

23. The Financial Agencies and Institutions shall extend loans facilities only to the permitted built up area.

24. The Services like Sanitation, Plumbing, Fire Safety requirements, lifts, electrical installations etc., shall be executed under the supervision of

Qualified Technical Personnel.
25. Architect / Structural Engineer if changed, the consent of the previous Architect / Structural Engineer is required and to be intimated to

the Commissioner.

26. Construction shall be covered under the contractors all risk Insurance till the issue of occupancy certificate (wherever applicable).

27. As per the undertaking executed in terms of A.P. Building Rules-2012,

a. The construction shall be done by the owner, only in accordance with sanctioned Plan under the strict
supervision of the Architect, Structural Engineer and site engineer failing which the violations are liable for demolition besides legal
action.

b. The owner, builder, Architect, Structural Engineer and site engineer are jointly & severely responsible to carry out and complete the
construction strictly in accordance with sanctioned plan.

¢. The Owner, Builder, Architect, Structural Engineer and Site Engineer are jointly and severely are held
responsible for the structural stability during the building construction and should strictly adhere to all the conditions.

d. The Owner / Builder should not deliver the possession of any part of built up area of the building, by way of Sale / Lease unless and
until Occupancy Certificate is obtained from ULB after providing all the regular service connections to each portion of the building and
duly submitting the following.

(i) Building Completion Notice issued by the LTP duly certifying that the building is completed as per the sanctioned plan.

(ii) Structural Stability Certificate issued by the Structural Engineer duly certifying that the building is structurally safe and the
construction is in accordance with the specified designs.

(i) An extract of the site registers containing inspection reports of Site Engineer, Structural Engineer and Architect.

(iv) Insurance Policy for the completed building for a minimum period of three years.

Structural Safety and Fire Safety Requirements shall be the responsibility of the Owner, Builder/ Developer, Architect

and St. Engineer to provide all necessary Fire Fighting installations as stipulated in National Building Code of India, 2005

like;

i) To provide one entry and one exit to the premises with a minimum width of 4.5mts. and height clearance of 5mts.

ii) Provide Fire resistant swing door for the collapsible lifts in all floors.

iy Provide Generator, as alternate source of electric supply.

iv) Emergency Lighting in the Corridor / Common passages and stair case.

v) Two numbers water type fire extinguishers for every 600 Sq.mts. of floor area with minimum of four numbers fire
extinguishers per floor and 5k DCP extinguishers minimum 2 Nos. each at Generator and Transformer area shall
be provided as per |.S.I. specification No.2190-1992.

vi) Manually operated and alarm system in the entire buildings;

vii) Separate Underground static water storage tank capacity of 25, 000 lits. Capacity.
viii) Separate Terrace Tank of 25,000lits capacity for Residential buildings;

ix) Hose Reel, Down Corner.

x) Automatic Sprinkler system is to be provided if the basement area exceed 200 Sg.mts.

xi) Electrical Wiring and installation shall be certified by the electrical engineers to ensure electrical fire safety.
xii) Transformers shall be protected with 4 hours rating fire resist constructions.

xiii) To create a joint open spaces with the neighbors building / premises for maneuverability of fire vehicles. No

parking or any constructions shall be made in setbacks area.

(=]

2

=3

Copy to

1. The Town Planning Section Head

2. The Officer concerned, Property Tax Section
3. The Municipal Engineer

4, The Sanitary Inspector
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’ ‘ R " RAVI NARAYANA RAI
80LD To: Vin am Munrsll ' shna. 8y 1o fad ua LICENSED STA)P VENDO
’ - Mo 17-11- {004
N, PaeXotem (4UF) RL.No.17-11-009 /2018

FOR WHOM: | —tuy H.N0.23-36/1, Ashok Nagar, (Jyothi Nagar

R.C.Puram, Hyderabad - 502 032
d SALE DEED Cell: 9320095711
Thigs Sale Deed is made and executed on this 04® Day of JULY, 2019 at Sangareddy,
by
1. SRI. JERIPETI VINAY RAJ S/0. LATE. J. KRISHNA, Aged About 27 Yrs, Occ:

gBusiness, R/o H.No.22-98/2, Kanukunta, Ramachandrapuram Mandal,

Sangareddy District - AADHAR NO.3353 9356.9339. '
The Party No.l Represented by their Agreement of Sale Cum GPA Holder M/s.
GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/0 SRI. GALI SHANKER, Aged About 45 Years,
Occupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
Disgrict, Telangana., vide Registered Agreement of Sale Cum GPA bearing Document
No.39535/2018, Dated.10/10/2018 Registered at RO, Sangareddy.

i

e
~2

: %
For GUNA TEJA INFRA r‘%

i _ Partner PL{) ”?”N (G - 3&6
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No 31303/2019 & Doct No

[2

1,

Bk -
2431y

int SubRegistrar1

r

Sangareddy (R.O)

Sheet 1of12, Jo

V4

LY

Presentation Endorsement:

Presented in the Office of the Joint SubRegistrar1, Sangareddy (R.0) along with the Photographs & Fhiimp I
as required Under Section 32-A of Registration Act, 1908 and fee of Rs. 5420/- paid between t}hﬁ’ﬁp&)r's;gf
and on the 04th day of JUL, 2019 by Sri Gali Anil Kumar /:‘/* i

-

[ o)

o=

~

. “'\..

SINo Code Thumb Impression

,__\." o .,
Execution admitted by (Details of all Executants/Claimants under Sec 32A); /> 7signaturelink Thu?nﬁg_;j\

Address /f -? :’, Impression

[1711-1-2019-31

Photo
i

&,‘

RALI

i, J

5l

s (03 J0L 00

R/O HOUSE NO. 3-33A o
BADEVARIPALEM VILALGE, ‘

VOLETIVARIPALEM MANDAL H o
PRAKASAM'DIST A

# I
Rop by’ by (3‘_'\ 5 Dove| 0157;"‘}%' : <

e aanli " B SalnRermc
ALLESH NAGANOLLA SPA

HOLDER[R]M/S. GUNATEJA INFRA
GPA HOLDER

SPA DOCT NO.:_234/2018, REGISTRED
AT RO SANGAREDDY - 1711, OFFICE
AT PREMISES NO: 3-61 AMEENPUR
VILALGE & MANDAL SANGAREDDY
DIST TS 2

[0 S5 S 3w A

[1711-1:2019-31303]

RUDRARAJU SATYANARAYANA
RAJU SPA HOLDER[R]M/S.
GUNATEJA INFRA GPA HOLDER

SPADOCT NO.: 234_/2018,
REGISTRED AT RO SANGAREDDY -
1711, OFFICE AT PREMISES NO: 3-61
AMEENPUR VILALGE & MANDAL
SANGAREDDY DIST TS

[dentified by Witness:

Photo

Name & Address ) Signature

SINo  Thumb Impression

T
KALI BABU

AADHAAR CARD

il
[1711-1

~2019-31303%

SANTOSH KUMAR

PAN CARD /

04th day of July,2019

Generated on: 04/07/2019 10:00:19 PM

Signature of%ﬁzr:

Sangareddy (R.O)

The Seal of Joint
Sub Registrar office
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SNo:i 26 835 pare, 00 7. WA

| 3y . RAVI NARAYANA RAt
SOLD T0: UMM Murstd luu thnas o Ko Bodun LICENSED STANM YENDOI
‘ fafie L.No.17-11-006 / 1994
Fon whoy, T° [HedeoAen ) a RL.N0.17-11-009 / 2018
T e——““t H.H0.23-35/4, Ashek Nagar, (Jyothi Nagar)
. R.C.Puram, Hyderabad - 502 032

2. SRI. JERIPETI GOVARDHAN RAJU S/0. J. RAMULU, Aged AU 38 v20882 711

Business, R/o. C-6, Madhura Nagar, Sanjeev Reddy Nagar, Hyderabad AADHAR
NO.5363 1370 8238.

3. £SRI, JERIPETI RAVINDHAR RAJU S/0. JAIPAL, Aged About 41 s, Ooe
‘Business, R/o H.No0.6-8/2/1, Chandanagar, Venkateshwar Temple Back Side,

Tirumalgiri, Hyderabad - 500 050 AADHAR NO.6963 5095 9350.

o

£
g

4. SRI. JERIPETI SATYANARAYANA RAJU S/0. JAIPAL @ J. RAMULU, Aged
About 40 Yrs, Occ: Business, R/o H.No.8-3-222/c/o0, C-6, Madhuranagar, S.R.
Nagar, Hyderabad AADHAR NO.3393 8988 8008.

The Party Nos.2 to 4 Represented by their Agreement of Sale Cum GPA Holder
M/s. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Villgage and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/0 SRI. GALI SHANKER, Aged About 45 Years,
Occgupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
District, Telangana., vide Registered Agreement of Sale Cum GPA bearing Document
N0.39533/2018, Dated.10/10/2018 Registered at RO, Sangareddy.

¥
k

For GUNA TEJA INFRA

artner
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. Represented by their SPA Holders a) Sri. MALLESH NAGANOLLA son of
Sri. N. MALLAIAH, aged about 33 years, Occupation: Business, residing at House
No.3-28, Ameenpur Village and Mandal, Sangareddy District, Telangana State.
Aadhaar No.7529 1979 5704 and b) Sri. RUDRARAJU SATYANARAYANA RAJU son
of Sri. R. V. KRISHNAM RAJU, aged about 44 years, Occupation: Employee, residing
at House No.1-99/3, Appanamuni Lanka, Sakhinetipalli Mandal, East Godavari
District, Andhra Pradesh. Aadhaar No.7913 6760 5093, vide registered SPA bearing
Document No.234/2018, dated: 10/10/2018, registered at R.O. Sangareddy.

HEREINAFTER Called the VENDOR, which expression shall mean and include his
heirs, legal representatives, executors, successors, assigns and administrators of the
ONE PART.

IN FAVOUR OF

SRI. UNNAM MURALIKRISHNA, S/o. SRI. KOTAIAH, aged about 40 yrs., Occup:
Business, R/o. House No.3-33A, Badevaripalem Village, Voletivaripalem Mandal,
Prakasam District, Andhra Pradesh - 523113, Aadhaar No.8379 4179 3312.

HEREINAFTER Called the VENDEE, which expression shall mean and include her
heirs, legal representatives, executors, successors, assigns and administrators of the
OTHER PART.

Whereas the Vendor is the sole and absolute owner of the Open Plot bearing
No.326, admeasuring 216.66 Sq.Yds in Survey Nos.345, 346, 347, 348, 349, 350,
357, 358, 359 and 360, Situated at Ameenpur Village and Mandal, Sangareddy
District, Telangana State.

Originally Late. Rahman Ali Sab was the Pattedar and Possessor of the Dry
Agricultural Land bearing Synos.345, 346, 347, 348, 349, 350, 355, 357, 358, 359
and 360, Situated at Ameenpur Village and Mandal, Sangareddy District.

And whereas after the death of the said Rahman Ali Sab, his son Basith Ali sold
the Land in Syno.345, admeasuring Ac 1.04 Gts and Syno.346, admeasuring Ac 1.06
Gts and Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
and Syno.349, admeasuring Ac 1.36 Gts and Syno.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and Syno.359, admeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to 1) Brijendra Mohan Batra &
2) Uday Batra under a Registered Sale Deed bearing Document No.1794/1979,
Dated.21-12-1979, Registered at RO, Sangareddy.

And whereas Uday Batra empowered his father Brijendra Mohan Batra to sell
his 2 share in respect of the above referred lands under a Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981.

And whereas the said Brijendra Mohan Batra being absolute owner and GPA

Holder of his son, sold the above referred lands to the Vendor Nos.1 to 5, in the
following manner:

For GUNA TEJA INFRA

Partner

O
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1) - J. VINAY RAJ (SYNOS.359, AC 1.35 GTS & SYNO.360, AC 2.14 GTS):

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.359, admeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts totally admeasuring Ac 4.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ramchander Raju under a
Registered Sale Deed bearing Document No.4041/1984, Dated.19-07-1984, Registered
at RO, Sangareddy.

And whereas J. Ramchander Raju has got Occupancy Rights Certificate bearing
No.B4 /Inam/220/1996, Dated.23-07-1927, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated
the name of J. Ramchander Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deed in his name vide Nos.427558/1395.

And whereas the said J. Ramchander Raju, in turn Gifted the land bearing
Synos.359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac 2.14 Gts totally
admeasuring Ac 4.09 Gts Situated at Ameenpur Village and Mandal, Sangareddy
District to his son J. Vinay Raj (The Vendor No.l herein) under a Registered Gift
Settlement Deed bearing Document No.12620/2014, Dated.01-10-2014, Registered at
RO, Sangareddy.

Thus the Vendor No.1, Sri. J. Vinay Raj became the sole and absolute owner of
the land bearing Synos.359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac
2.14 Gts totally admeasuring Ac 4.09 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District.

And whereas the Vendor No.1, J. Vinay Raj with an intention to develop his land
into Residential Villas, entered into a Development Agreement Cum GPA with M/s.
Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. I.V.S.N. Raju S/o. Subbaraju,
under a Registered DAGPA bearing Document No.16721/2014, Dated.17-12-2014 and
due to some un avoidable reasons the same has been cancelled vide Registered
Cancellation of DAGPA bearing Document No0.39534/2018, Dated.10/10/2018
Registered at RO, Sangareddy.

And whereas the Vendor No.1, J. Vinay Raj, sold the dry agricultural land
bearing Syno.359, admeasuring Ac 1.29 Gts out of Ac 1.35 Gts and Syno.360,
admeasuring Ac 0.22 Gts out of Ac 2.14 Gts and totally admeasuring Ac 2.11 Gts
Situated at Ameenpur Village and Mandal, Sangareddy District, Telangana State, to
M/s. Gunateja Infra Represented by its Managing Partner Sri. Gali Anil Kumar
S/o. Sri. G. Shanker, under a Registered Agreement of Sale Cum GPA with
Possession bearing Document No.39535/2018, Dated.10/10/2018, Registered at RO,
Sangareddy.

For GUNA TEJA INFRA

Partner
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2.J. GOVARDHAN RAJU (SYNO.345, AC 1.04 GTS & SYNO.346, AC 1.06 GTS)

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.345, admeasuring Ac 1.04 Gts and
Sync.346, admeasuring Ac 1.06 Gts and Syno.347, admeasuring Ac 2.07 Gts and
totally admeasuring Ac 4.17 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District, to J. Govardhan Raju (The Vendor No.2 herein) under a
Registered Sale Deed bearing Document No.2700/1984, Dated.31-05-1984, Registered
at RO, Sangareddy.

And whereas J. Govardhan Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/218/1996, Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated
the name of J. Govardhan Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deed in his name vide Nos.317676/104.

And whereas the Vendor No.2, J. Govardhan Raju with an intention to develop
his land (i.e., Syno.345, admeasuring Ac 1.04 Gts and Syno.346, admeasuring Ac 1.06
Gts) into Residential Villas, entered into a Development Agreement Cum GPA with
M/s. Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. .V.S.N. Raju S/o0. Subbaraju,
under a Registered DAGPA bearing Document No.5369/2016, Dated.10-03-2016 and
due to some un avoidable reasons the same has been cancelled vide Registered
Cancellation of DAGPA bearing Document No0.39531/2018, Dated.10/10/2018
Registered at RO, Sangareddy.

3) J. RAVINDER RAJU & J. SATYANARAYANA RAJU & J. GOVARDHAN RAJU:

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and totally admeasuring Ac 4.18 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ravinder Raju (The Vendor
No.3 herein) under a Registered Sale Deed bearing Document No.541/1985, Dated.
21-01-1985, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Ravinder Raju in the Revenue Records and issued Pattadar Pass Book
and Title Deeds in his name vide Nos.406418/524.

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.348, admeasuring Ac 2.09 Gts and
Syno.349, admeasuring Ac 1.36 Gts and totally admeasuring Ac 4.05 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Satyanarayana Raju (The
Vendor No.4 herein) under a Registered Sale Deed bearing Document No.2723/1984,
Dated.31-05-1984, Registered at RO, Sangareddy.

For A TEJA INFRA

Partner
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And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Satyanarayana Raju in the Revenue Records and issued Pattadar Pass
Book and Title Deeds in his name vide N0s.445745/1394.

And whereas the Vendor No.2, 3 and 4, 1.e., J. Govardhan Raju and J. Ravinder
Raju and J. Satyanarayana Raju, have jointly with an intention to develop their land
(l.e., Syno.347, admeasuring Ac 2.07 Gts, Syno.348, admeasuring Ac 2.09 Gts,
Syno.349, admeasuring Ac 1.36 Gts, Syno.350, admeasuring Ac 0.38 Gts, Syno.355,
admeasuring Ac 0.09 Gts, Syno.357, admeasuring Ac 1.27 Gts, Syno.358,
admeasuring Ac 1.24 Gts, totally admeasuring Ac 10.30 Gts) into Residential Villas,
entered into a Development Agreement Cum GPA with M/s. Aashrith Resorts Pvt. Ltd.,
Rep. by its Director Sri. I.V.S.N. Raju S/o. Subbaraju, under a Registered DAGPA
bearing Document No0.5368/201'6, Dated.10-03-2016 and due to some un avoidable
reasons the same has been cancelled vide Registered Cancellation of DAGPA bearing
Document No.39530/2018, Dated.10/10/2018, Registered at RO, Sangareddy.

And whereas the Vendor Nos.2 to 4 hereinabove sold the agricultural land in
Syno.345, admeasuring Ac 1.00 Gts and Syno.346, admeasuring Ac 1.06 Gts and
Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts and
Syno.349, admeasuring Ac 1.27 Gts and Syno.350, admeasuring Ac 0.36 Gts and
Syno.357, admeasuring Ac 0.24 Gts and Syno.358, admeasuring Ac 0.05 Gts and and
totally admeasuring Ac 9.34 Gts Situated at Ameenpur Village and Mandal,
Sangareddy District to M/s. Gunateja Infra Represented by its Managing Partner
Sri. Gali Anil Kumar S/o. Sri. Gali Shanker,. under a Registered Agreement of Sale
Cum GPA With Possession bearing Document No.39533/2018, Dated.10/10/2018.

Upon the powers conferred through the said AGPAs, M/s. Gunateja Infra
Represented by its Managing Partner Sri. Gali Anil Kumar S/o. Sri. Gali Shanker
divided the said land to an extent of Ac 12.05 Gts in Survey Nos.345, 346, 347, 348,
349, 350, 357, 358, 359 and 360, Situated at Ameenpur Village and Mandal,
Sangareddy District, Telangana State into Residential Plots duly obtaining the
necessary layout permission from concerned Authorities.

Whereas the Vendor decided to sell the schedule property and the Purchaser
who was interested in purchasing property in Ameenpur Village area approached the
Vendor and offered to purchase the said property. The Vendor have agreed to sell the
schedule mentioned property to the Purchaser for a total sale consideration of
Rs.10,83,300/-(Rupees Ten Lakhs Eighty Three Thousand Three Hundred and
Fifty Only) and the Purchaser accepted to purchase the schedule property for the said
sale consideration being just and reasonable and also as per the prevailing market

value.
For GUNA TEJA INFRA
Partner
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" NCW THIS DEED OF SALE WITNESSETH AS UNDER:-

1) That the Vendor has agreed to sell to the Purchaser all that the Open Plot
bearing No.326, admeasuring 216.66 Sq.Yds, Situated at Ameenpur Village
and Mandal, Sangareddy District, for a total sale consideration of
Rs.10,83,300/-(Rupees Ten Lakhs Eighty Three Thousand Three
Hundred and Fifty Only) and the VENDEE has paid the total sale
consideration amount as follows:

a) a sum of Rs.8,80,000/- through Cheque No.000057, dated 04-07-2019 of
HDFC bank, Ramachandrapuram Branch.
b) a sum of 2,03,300/- through RTGS.

to the Vendor from the Vendee as a full and final settlement and the Vendor
hereby acknowledges the receipt of the said sum and releases the Vendee
from any future liability of payment in this transaction. That the Vendor also
hereby declares and transfers the schedule mentioned property by way of
ABSOLUTE SALE to the Vendee TO HAVE and TO HOLD and the same
forever together with all the rights, title, liens, easements, advantages and
appurtenances pertaining in which the VENDOR is having in respect of the
Schedule Property.

2) Whereas the above named Vendor is the sole and absolute owner of the
schedule property and in peaceful possession of the schedule property
hereby conveyed and has been except the above said Vendor herein there are
no other persons having any manner of rights or interests in the same and
the Vendor have full authority to convey the same.

3) That the Vendor has delivered peaceful possession of the schedule property
to the VENDEE.

4) That the Vendor has paid all the property taxes, charges etc., and there are
no dues of any kind whatsoever to the said property.

5) That the Vendor handed over all the relevant papers and documents of the
schedule property to the VENDEE herein for their records (link documert in
Xerox Copies).

6) That the schedule property hereby sold by the Vendor to the VENDEE is free
from all kinds of encumbrances, charges, mortgages, etc., whatsoever either
by the Govt., or public.

For GUNATEJA a7

riner
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’7)

8)

9)

10)

11)

12)

Note: -

- 4o

"The Vendor assures the VENDEE that no one else has any claims, right,

interest whatsoever on the schedule property, that the Vendor and their
predecessors in title have absolute right, title, interest and possession in and
over the schedule property and the VENDEE have full power and absolute
authority to peacefully hold, possess and enjoy the schedule property without
any claim or demand whatsoever from the Vendor or any person, claiming
through or under them.

That the Vendor does hereby covenants with the VENDEE to save harmless,
indemnify and keep indemnified the VENDEE against any loss/expenditure
that may be put to by reason of any defect in the title of the Vendor or their
predecessors in title, to the schedule property and from and against all
claims, encumbrances, charges that may arise at any future date.

That the Vendor does hereby agree to save harmless and keep indemnified
the VENDEE from and against all losses, damages, costs, expenses which the
VENDEE may be put to sustain by reasons of any claim being made by
anybody whatsoever to the said property.

That the Vendor does hereby further agrees and undertakes to sign all the
papers, applications, forms & affidavits etc., at the cost and instance of the
VENDEE to get the name of the VENDEE mutated in the municipal and other
revenue records.

The survey number in which the schedule mentioned is not Assigned lands
which does not come under Act. No.9 of 1977.

It 1s hereby declared that there is no structure or house on the schedule
land, if it is found action can be initiated under section 27 and 64 of Indian
Stamp Act.

Stamp Duty paid at the time of Registration of Agreement of Sale Cum

GPA with possession for Ac 12.05 Gts was Rs.90,97,950/- out of which the
proportionate Stamp Duty of RS.26,860/- may be denoted U/s of 16 of I.S. Act.
Now remaining Stamp Duty of Rs.38,245/- paid for 216.66 Sq.Yds along with the
Sale Deed.

ForGUNA TEJA INFRA

Partner
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SCHEDULE OF THE PROPERTY

All that the of Open Plot bearing No.326, admeasuring 216.66 Sq.Yds in Survey
Nos.345, 346, 347, 348, 349, 350, 357, 358, 359 and 360, Situated at Ameenpur
Village and Mandal, Sangareddy District, Telangana State., and bounded by: )

NORTH : PLOT NO.327.
SOUTH - PLOT NO.325.

EAST : 30’-0” WIDE ROAD.
WEST ; NEIGHBOUR’S LAND.

RULE (3) MARKET VALUE STATEMENT

Survey Nos. Plot | Value | Total Village/ Total value.
No. Per Area Town. Rs.
Sq.Yds Sq.
@ Rs. Yds.
1 2 3 4 5 6

345, 346, 347, 348,
349, 350, 357, 358, 326 |5000/-|216.66 | Ameenpur | Rs.10,83,300/-
359 and 360 Village

INWITNESS whereof the Vendor and Purchaser, above named has set their hands to
this Sale Deed, on this the day, month and year aforesaid mentioned at Sangareddy.

For GUN JA INFRA’
WITNESSESS: d

1. VENDOR Partner
(A.G.P.A. HOLDER)

~
2. W
VENDEE
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PEGISTRATION PLAN OF All that the Open Plot bearing No.326, admeasuring
216.66 Sq.Yds in Survey Nos.345, 346, 347, 348, 349, 350, 357, 358, 359 and
360, Situated at Ameenpur Village and Mandal, Sangareddy District, Telangana State.

DEVELOPER: SRI. JERIPETI VINAY RAJ S/O LATE. J. KRISHNA AND 3
OTHERS REPRESENTED BY THEIR AGREEMENT OF SALE CUM
GENERAL POWER OF ATTORNEY HOLDER: SRI. GALI ANIL KUMAR
S/0. SRI. GALI SHANKER.

VENDEE : SRI. UNNAM MURALIKRISHNA, S/o. SRI. KOTAIAH

N

PLOT NO.326
admeasuring 216.66 Sq.Yds

avoa HAIM «0_ 0¢

For GUNA TEJA INFR

Part-

WITNESSESS:

1. VENDOR
(A.G.P.A. HOLDER)

—
=
VENDEE
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. %, PHOTOGRAPHS AND FINGERPRINTS AS PER SECTION \
S 32A OF REGISTRATION ACT 1908

Finger Print in Black Ink Passport Size Name and Permanent Postal
Si. No. (Left Thumb) Photograph Address of

‘ (Black & White) Present/Seller/Buyer

VENDOR:-

GALI ANIL KUMAR son of GALI
SHANKAR, aged about 45 years,
residing at House No0.3-61,
Ameenupur Village and Mandal,
| | Sangareddy District, Telangana
| | State. Aadhaar No0.3997 4258
- | 3000

SPA Holder No.1:-

Sri. MALLESH NAGANOLLA son
of Sri. N. MALLAIAH, aged about
33 years, residing at House No.3-
28, Ameenpur Village and Mandal,
Sangareddy District, Telangana
| | State. Aadhaar No0.7529 1979
5704

'SPA Holder No.2:-

" 8ri. RUDRARAJU
SATYANARAYANA RAJU son of

- Sri. R. V. KRISHNAM RAJU, aged
about 44 years, residing at House

' No.1-99/3, Appanamuni Lanka,
Sakhinetipalli Mandal, East
Godavari District, Andhra Pradesh.
Aadhaar No.7913 6760 5093

WITNESSES:- R

For GUNA TEJA IMNERA

j '
é Z ,/ SIGN OF THE EXEC%
2

If the purchaser(s) is/are unable to present himself/herself/themselves
before the Sub-Registrar, the following request should be signed.

I/we send herewith my/our photograph(s) and fingerprint(s) in the form
prescribed through our representatives MALLESH NAGANOLLA and
RUDRARAJU SATYANARAYANA RAJU as I/we cannot appear personally
before the Registering Officer in the Office of the Sub-Registrar of
Assurance R.O. Sangareddy.

el

SIGN OF THE REPRESENTATIVE SIGN OF THE PURCHASER/S
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P SIGN OF THE EXECUTANT/S
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If the purchaser(s) is/are unable to present himself/herself/themselves
before the Sub-Registrar, the following request should be signed.

I/we send herewith my/our photograph(s) and fingerprint(s) in the form
prescribed through my represenjative Sri/Smt./Kum.
BS|THARAMA [AY S/owdeble. PITCHAIAH

. as l/we cannot appear personally beforg the Registering Officer in the
Office of the Sub-Registrar of Assurance cgr Sm\aa\(@ﬂcﬂ:ﬂ

b}

5y AN
55)7%&%%% GRS |2 Shne,
SIGN OF THE REPRESENTATIVE SIGN OF THE PURCHASER/S
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5. No. 7 lbuEB/ ! °/ { S 100/- , MOHAMMED SHUJAUDDIN
R T - Licenced Stamp Vendor
Sold fo - Dackaridqa ™ w (o7 Lic.No:16-10-048/1990
. Donlectbou . © Ren. No.16-10-048/2017
} /o g feda Koloid %- H.No.5-2-188/8, A.C. Guards,
Hyderabad (South) District
For Whom - @3"’/ - SALE DEED Phone No.:9246263797
'li:"‘;lisi Sale Deed is made and executed on this id"’Day of October, 2018 at Sangareddy,

1. SRI. JERIPETI VINAY RAJ 8/0. LATE. J. KRISHNA, Aged About 27 Yrs, Occ:
usiness, R/o H.No.22-98/2, Kanukunta, Ramachandrapuram Mandal,
gangareddy District - AADHAR NO.3353 9356 9339.

The gParty No.1 Represented by their Agreement of Sale Cum GPA Holder M/s.
GUJATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur
Village and Mandal, Sangareddy District, Telangana, Represented by its Managing
Partner SRI. GALI ANIL KUMAR S/O SRI. GALI SHANKER, Aged About 45 Years,
Occypation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy
Distfict, Telangana. Aadhaar No.3997 4258 3000 vide Registered Agreement of Sale
Cunka(.;PA bearing Document No.27S2S™ /2018, Dated. 10)ip|20 Registered at
RO, gareddy. .

For GUNATEIATS
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Presentation Endorsement: * ~

A 3 ¥
Presented in the Office of the Joint SubRegistrar1, Sangareddy (R.0) along with the Photographs & Thumb Imp
as required Under Section 32-A of Registration Act, 1908 and fee of Rs. 4333/~ pald between the hours of

ressions '

Ve,

?

and oo, onthe 04th day of OCT. 2018 by Sri G Anil Kumar I S
Execution/admitted by (Detalls of all ExecitantsiClaimants under Sec 32A): T Signature/lnk Thumb
|SiNo Code Address impression |
T e T i
1

DACHARLA MALYADRI
S/0. PEDA KOTAIAH

H NO. 2-25, NUKAVARAM, PAKASHAM
DISTTS

Sheet 1 of Jg Joift SubRegistrari
Sangareddy (R.0)

No 41352/2018 & Doct No

-1

RUDRARAJU SATYANARAYANA
RAJU SPA HOLDER[RIWS.
GUNATEJA INFRA GPA HOLDER 1 2

SPADOCT NO.; 12018, | i
REGISTRED AT RO SANGAREDDY - ,
1711, OFFICE AT PREMISES NO: 3-81 !
AMEENPUR VILALGE & MANDAL | :
SANGAREDDY DIST TS i |
MALLESH NAGANOLLA SPA
HOLDER[RIM/S. GUNATEJA INFRA /|
GPA HOLDER N

. AMEENPUR VILALGE & MANDAL
SANGAREDDY DIST TS

(- Saga .

[1711-1-2018-41352)EX-2

“identified by Witness:

[8iNo  Thumb impression _ _
{
i1
i )
g |
| 2 i ]
N
i

v

10th day of October,2018 Signature of ’J:l‘ma-——

Sangareddy (R.0)

Generated on: 10/10/2018 08:48:13 PM
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2. SRL JERIPETI GOVARDHAN RAJU S/0. J. RAMULU, Aged About 38 Yrs, Occ:

- Business, R/o. C-6, Madhura Nagar, Sanjeev Reddy Nagar, Hyderabad AADHAR
NO.5363 1370 8238.

3. SRI. JERIPETI RAVINDHAR RAJU 8/0. JAIPAL, Aged About 41 Yrs, Occ:
Business, R/o H.No.6-8/2/1, Chandanagar, Venkateshwar Temple Back Side,
Tirumalgiri, Hyderabad - 500 050 AADHAR NO.6963 5095 9350.

4. SRI. JERIPETI SATYANARAYANA RAJU 8/0. JAIPAL @ J. RAMULU, Aged
About 40 Yrs, Occ: Business, R/o H.No.8-3-222/c/o, C-6, Madhuranagar, S.R.
Nagar, Hyderabad AADHAR NO.3393 8988 8008.

The Party Nos.2 to 4 Represented by their Agreement of Sale Cum GPA Holder

M/s. GUNATEJA INFRA, having its Registered Office at Premises No.3-61, Ameenpur

Village and Mandal, Sangareddy District, Telangana, Represented by its Managing

Partner SRI. GALI ANIL KUMAR S/0 SRI. GALI SHANKER, Aged About 45 Years,

Occupation: Business, R/o. H.No.3-61, Ameenpur Village and Mandal, Sangareddy

District, Telangana., vide Registered Agreement of Sale Cum GPA bearing Document
[ui ml |

-2.

No.295 32 /2018, Dated. ¥ , Registered at RO, Sangareddy.

Represented by their SPA Holders a) Sri. MALLESH NAGANOLLA son of
Sri. N. MALLAIAH, aged about 33 years, Occupation: Business, residing at House
No.3-28, Ameenpur Village and Mandal, Sangareddy District, Telangana State,
Aadhaar No.7529 1979 5704 and b) Sri. RUDRARAJU SATYANARAYANA RAJU son
of Sri. R. V. KRISHNAM RAJU, aged about 44 years, Occupation: Employee, residing
at House No.1-99/3, Appanamuni Lanka, Sakhinetipalli Mandal, East Godavari
District, Andhra Pradesh. Aadhaar No.7913 6760 5093, vide registered SPA bearing
Document No. 2> /2018, dated: _[t_/10/2018, registered at R.O. Sangareddy.

HEREINAFTER Called the VENDOR, which expression shall mean and include his
heirs, legal representatives, executors, successors, assigns and administrators of the
ONE PART.

IN FAVOUR OF .

SRI. DACHARLA MALYADRI S8/0. SRI. PEDAKOTAIAH, aged about 68 years,
Occupation: Business, residing at House No.2-25, Nukavar » Prakasam District,
Andhra Pradesh-523113. Aadhaar No.6462 7520 1772.

HEREINAFTER Called the VENDEE, which expression shall mean and include his
heirs, legal representatives, executors, successors, assigns and administrators of the
OTHER PART.

Whereas the Vendor is the sole and absolute owner of the Open Plot bearing
No.267, admeasuring 173.33 8q.Yds in Survey Nos.345, 346, 347, 348, 349, 350,
357, 358, 359 and 360, Situated at Ameenpur Village and Mandal, Sangareddy
District, Telangana State.

Originally Late. Rahman Ali Sab was the Pattedar and Possessor of the
Agricultural Land bearing Synos.345, 346, 347, 348, 349, 350, 355, 357, 358, 359
and 360, Situated at Ameenpur Village and Mandal, Sangareddy District.

For GUNATEJAINF
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Endorsement: Stamp M. Tranfer Duty, R:;tsu:mion Fee and I.lsér'chams are collected as below in

- respect of this instrument.

‘ V D"‘E{P""ﬂ_ ____t—_ :__ A;Inthe Form of . o . ' ot
‘! FeelDuty i imﬁ';:’,'?;‘m% Echaan  Cash iwssm?um:n} o O

__- 5;'“9"“1’ 100 0l 1s7a 100, 2142 0| 4886

T transterowy  NA fﬁ 7 ‘1_30&0 s h:—__u;“-_m o WEGOE&
e w0 s o o o %

E UmChlnpur NA ‘ oi 106 - 0 o 0 100

L Toal 0 0| o607 s oue| o] e

! Rs. 26279/~ towards Stamp Duty including T.D under Section 41 of 1.5. Ad 1809 and Rs. 4333/- towards Registration Fees on

| the chargeable value of Rs. 867000/- was paid by the party through Cash and E-Challan/BC/Pay Order No ,142NYW031018
| dated 03-OCT-18 of HDFS/ R o

5 Online Paymaent Details Received from SBl e-P
(1), AMOUNT PAID: Rs. 30607/-, DATE: 03-OCT-18, BANK NAME: HDFS, BRANCH NAME: , BANK REFERENCE NO:

| 4718051426003, PAYMENT MODE:NB-1000200, ATRN:4718051426003, REMITTER NAME: DACHARLA MALYADRI

[EXECUTANT NAME: GALI ANIL KUMAR ,CLAIMANT NAME: DACHARLA MALYADRI ) .

Dah i b Uy Slgnm_

__10th day of October,2018 o Sangareddy (R.0)

( P
L @% fg/

Register as document

No 29 (245t 2018 (1940 S.E.}
number 1711189 G219~ 5i7018

2018

Reg;t::m&er——

MD. GHOUSE BABA
JOINT SUB-REGISTRA R-f
RO(OB) SANGAREDDY
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) . And whereas after the death of the said Rahman Ali Sab, his son Basith Ali sold

the Land in Syno.345, admeasuring Ac 1.04 Gts and Syno.346, admeasuring Ac 1.06
Gts and Syno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gts
and Syno.349, admeasuring Ac 1.36 Gts and Syno.350, admeasuring Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27 Gts and
Syno.358, admeasuring Ac 1.24 Gts and Syno.359, admeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts and totally admeasuring Ac 17.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to 1) Brijendra Mohan Batra &
2) Uday Batra under a Registered Sale Deed bearing Document No.1794/ 1979,
Dated.21-12-1979, Registered at RO, Sangareddy.

B

And whereas Uday Batra empowered his father Brijendra Mohan Batra to sell
his ¥z share in respect of the above referred lands under a Registered General Power of
Attorney bearing Document No.48 of 1981, Dated.27-02-1981.

And whereas the said Brijendra Mohan Batra being absolute owner and GPA
Holder of his son; sold the above referred lands to the Vendor Nos.1 to 5, in the
following manner:

1) J. VINAY RAJ (SYNOS.359, AC 1.35 GTS & SYNO.360, AC 2.14 GTS):

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.359, admeasuring Ac 1.35 Gts and
Syno.360, admeasuring Ac 2.14 Gts totally admeasuring Ac 4.09 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J, Ramchander Raju under a
Registered Sale Deed bearing Document No.4041/1984, Dated.19-07-1984, Registered
at RO, Sangareddy.

And whereas J. Ramchander Raju has got Occupancy Rights Certificate bearing
No.B4/Inam/220/1996, Dated.23-07-1997, issued by RDO, Sangareddy in respect of
the above referred land and the Mandal Revenue Officer, Patancheru Mandal, mutated

District to his son J. Vinay Raj (The Vendor No.1 herein) under a Registered Gift

Settlement Deed bearing Document No.12620/2014 Dated.01-10- i
o e / i -01-10-2014, Registered at

Thu
the land bearing Synos, 359, admeasuring Ac 1.35 Gts and Syno.360, admeasuring Ac

2,14 Gts totally admeasuring Ac 4.09 Gts Situated at Am i
Sangareddy District. at Ameenpur Village and Mandal,

For GUNATEJAINF
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) And whereas the Vendor No.1, J. Vinay Raj with an intention to develop his land

into Residential Villas, entered into a Development Agreement Cum GPA with M/s.
Aashrith Resorts Pvt. Ltd., Rep. by its Director Sri. I.V.S.N. Raju S/o. Subbaraju,
under a Registered DAGPA bearing Document No.16721/2014, Dated.17-12-2014 and
due to some un avoidable reasons the same has been cancelled vide Registered
Cancellatio of DAGPA bearing  Document No._ 29€2 L,; /2018,
Dated._[f-‘»'ﬁ b! 20]8 , Registered at RO, Sangareddy.

-4.-

And whereas the Vendor No.1, J. Vinay Raj, sold the dry agricultural land
bearing Syno.359, admeasuring Ac 1.29 Gts out of Ac 1.35 Gts and Syno.360,
admeasuring Ac 0.22 Gts out of Ac 2.14 Gts and totally admeasuring Ac 2.11 Gts
Situated at Ameenpur Village and Mandal, Sangareddy District, Telangana State, to
M/s. Gunateja Infra Represented by its Managing Partner Sri. Gali Anil Kumar
S/o. Sri. G. Shanker, under a Registered Agreement of Sale Cum GPA with
Possession bearing Document No 27<2ce— /—_20/3 | Dated. / OZSQ ’7—528
Registered at RO, Sangareddy.

2. J. GOVARDHAN RAJU (SYNO.345, AC 1.04 GTS & SYNO.346, AC 1.06 GTS) ,

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.345, admeasuring Ac 1.04 Gts and
Syno.346, admeasuring Ac 1.06 Gts and Syno.347, admeasuring Ac 2.07 Gts and
totally admeasuring Ac 4.17 Gts Situated at Ameenpur Village and Mandali,
Sangareddy District, to J. Govardhan Raju (The Vendor No.2 herein) under a
Registered Sale Deed bearing Document No.2700/1984, Dated.3 1-05-1984, Registered
at RO, Sangareddy. :

under a Registered DAGPA bearing Document No.5369/2016, Dated.10-03.2016 coy

Cancellation  of  pAGPA bearing  Document No.™>
Dated._ | 6/ /0 » Registered at RO, Sangareddy. ’

Scanned with CamScanner
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 3) J. RAVINDER RAJU & J. SATYANARAYANA RAJU & J. GOVARDHAN RAJU:

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.350, admeasuﬁ_ng Ac 0.38 Gts and
Syno.355, admeasuring Ac 0.09 Gts and Syno.357, admeasuring Ac 1.27_ Gts and
Syno.358, admeasuring Ac 1.24 Gts and totally admeasuring Ac 4.18 C.}ts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Ravinder Raju (The Vendor
No.3 herein) under a Registered Sale Deed bearing Document No.541/1985, Dated.

21-01-1985, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Ravinder Raju in the Revenue Records and issued Pattadar Pass Book

and Title Deeds in his name vide Nos.406418/524.

Whereas Brijendra Mohan Batra being absolute owner and GPA Holder of his
son Uday Batra, sold the land bearing Synos.348, admeasuring Ac 2.09 Gts and
Syno.349, admeasuring Ac 1.36 Gts and totally admeasuring Ac 4.05 Gts Situated at
Ameenpur Village and Mandal, Sangareddy District, to J. Satyanarayana Raju (The
Vendor No.4 herein) under a Registered Sale Deed bearing Document No.2723/1984,
Dated.31-05-1984, Registered at RO, Sangareddy.

And whereas the Mandal Revenue Officer, Patancheru Mandal, mutated the
name of the J. Satyanarayana Raju in the Revenue Records and issued Pattadar Pass - -
Book and Title Deeds in his name vide Nos.445745/1394.

And whereas the Vendor No.2, 3 and 4, i.e., J. Govardhan Raju and J. Ravinder
Raju and J. Satyanarayana Raju, have jointly with an intention to develop their land
(i.e., Syno.347, admeasuring Ac 2.07 Gts, Syno.348, admeasuring Ac 2.09 Gis,
Syno.349, admeasuring Ac 1.36 Gts, Syno.350, admeasuring Ac 0.38 Gts, Syno.355,
admeasuring Ac 0.09 Gts, Syno.357, admeasuring Ac 1.27 Gts, Syno.358
admeasuring Ac 1.24 Gts, totally admeasuring Ac 10.30 Gts) into Residential Villas,
entered into a Development Agreement Cum GPA with M/s. Aashrith Resorts Pvt. Ltd."
Rep. by its Director Sri. I.V.S.N. Raju S/o. Subbaraju, under a Registered DAGPA,
bearing Document No.5368/2016, Dated.10-03-2016 and due to some un avoidable

reasons the same has been cancelled vide Registered Cancellation of DAGPA bearin
Document No._39S20 /2018, Dawd.l&i&i@&, Registered  at ROg

Sangareddy.

And whereas the Vendor Nos.2 to 4 hereinabove sold the i i
Syno.345, admeasuring Ac 1.00 Gts and Syno.346, admeasuﬁnagg:f:uit%galé::inlg
oyno.347, admeasuring Ac 2.07 Gts and Syno.348, admeasuring Ac 2.09 Gr and
gyno.349, admeasut:mg Ac 1.27 Gts and Syno.350, admeasuring Ac 0.36 Gts and

yno.357, admeagurmg Ac 0.24 Gts and Syno.358, admeasuring Ac 0.05 Gts and and
g:nany admea_suqng Ac 9.34 Gts Situated at Ameenpur Village and Mandal
oogareddy District to M/s. Gunateja Infra Represented by its Managing Partnes
Anil Kumar 8/o. Sri. Gali Shanker,. under a Registered Agreement of Sale

Cum GP i ; ;
Soroi M Possession bearing Document No.29¢m3 / 2003

For GUNATEJAINE
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.+ Upon the powers conferred through the said AGPAs, M/s. Gunateja Infra

Represented by its Managing Partner Sri. Gali Anil Kumar S/o. Sri. Gali Shanker
divided the said land to an extent of Ac 12.05 Gts in Survey Nos.345, 346, 347, 348,
349, 350, 357, 358, 359 and 360, Situated at Ameenpur Village a.nd ll\dandal,
Sangareddy District, Telangana State into Residential Plots duly obtaining the
necessary layout permission from concerned Authorities.

Whereas the Vendor decided to sell the schedule property and the Purchaser
who was interested in purchasing property in Ameenpur Village area approached the
Vendor and offered to purchase the said property. The Vendor have agreed to sell the
schedule mentioned property to the Purchaser for a total sale consideration of
Rs.8,66,650/-(Rupees Eight Lakhs Sixty Six Thousand Six Hundred and Fifty
Only) and the Purchaser accepted to purchase the schedule property for the said sale
consideration being just and reasonable and also as per the prevailing market value.

NOW THIS DEED OF SALE WITNESSETH AS UNDER:-
S 28 DJREL O SALE WITNESSETH

1) That the Vendor has agreed to sell to the Purchaser all that the Open Plot /
bearing No.267, admeasuring 173.33 Sq.Yds, Situated at Ameenpur Village
and Mandal, Sangareddy District, for a total sale consideration of
Rs.8,66,650/-(Rupees Eight Lakhs Sixty Six Thousand Six Hundred and
Fifty Only) and the VENDEE has paid the total sale consideration amount of
Rs.8,66,650/-(Rupees Eight Lakhs Sixty Six Thousand Six Hundred and
Fifty Only) to the Vendor herein by way of Cheque bearing No. 62 ,¢
Drawn on State Bank of INDIA, Kandukuru Branch, Dated. 03 -10-2018 as
a full and final settlement and the Vendor hereby acknowledges the receipt of
the said sum and releases the Vendee from any future liability of payment in

VENDOR is having in respect of the Schedule Property.

2) Whereas the above named Vendor is the sole and absolute owner of the
schedule property and in peaceful possession of the schedule property -
hereby conveyed and has been except the above said Vendor herein there are
no other persons having any manner of rights or interests in the same and
the Vendor have full authority to convey the same,

3)  That the Vendor has delivered Peaceful possession of
to the VENDEE. p of the schedule Property

4 That the Vendor has paid all the property taxes, ¢ s et d th
no dues of any kind whatsoever to the said prope,-tyl:‘arge -» and there are

For GUNATEJA INF
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5) That the Vendor handed over all the relevant papers and documents of tl}e
schedule property to the VENDEE herein for his records (link document in
Xerox Copies).

6) That the schedule property hereby sold by the Vendor to the VENDEE is free
from all kinds of encumbrances, charges, mortgages, etc., whatsoever either
by the Govt., or public.

7) The Vendor assures the VENDEE that no one else has any claims, right,
interest whatsoever on the schedule property, that the Vendor and their
predecessors in title have absolute right, title, interest and possession in and
over the schedule property and the VENDEE have full power and absolute
authority to peacefully hold, possess and enjoy the schedule property without
any claim or demand whatsoever from the Vendor or any person, claiming
through or under them.

8) That the Vendor does hereby covenants with the VENDEE to save harmless, |
indemnify and keep indemnified the VENDEE against any loss/expenditure
that may be put to by reason of any defect in the title of the Vendor or their
predecessors in title, to the schedule property and from and against all
claims, encumbrances, charges that may arise at any future date.

9) That the Vendor does hereby agree to save harmless and keep indemnified
the VENDEE from and against all losses, damages, costs, expenses which the
VENDEE may be put to sustain by reasons of any claim being made by
anybody whatsoever to the said property. '

100  That the Vendor does hereby further agrees and undertakes to sign all the
papers, applications, forms & affidavits etc., at the cost and instance of the
VENDEE to get the name of the VENDEE mutated in the municipal and other
revenue records. ;™

11)  The survey number in which the schedule mentioned is not Assigned lands
which does not come under Act. No.9 of 1977.

12) * It is hereby declared that there is no structure or house on the schedule
land, if it is found action can be initiated under section 27 and 64 of Indian
Stamp Act.

Note: - Stamp Duty paid at the time of Registration of Agreement of Sale Cum
GPA with possession for Ac 12.05 Gts was Rs.90,97,950/- out of which the
proportionate Stamp Duty of RS.21,492/- may be denoted U/s of 16 of LS. Act.

g:lw ;am;ining Stamp Duty of Rs.30,607/- paid for 173.33 Sq.Yds along with the
e Dee

For GUNATEJA INF

ner -

Scanned with CamScanner
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SCHEDULE OF THE PROPERTY

All that the of Open Plot bearing No.267, admeasuring 173.33 Sq.Yds in
Survey Nos.345, 346, 347, 348, 349, 350, 357, 358, 359 and 360, Situated at
Ameenpur Village and Mandal, Sangareddy District, Telangana State., and bounded

by:

NORTH - PLOT NO.268.
SOUTH : PLOT NO.266.
EAST : 40’-0” WIDE ROAD.
WEST : PLOT NO.306.
RULE (3) MARKET VALUE STATEMENT
Survey Nos. Plot | Value | Total Village/ Total value. :
No. Per Area Town. Rs. <
Sq.Yds | Sg. Yoo
@Rs. | Yds. |
1 2 3 4 5 6

345, 346, 347, 348,
349, 350, 357, 358, 267 |5000/-|173.33 Ameenpur | Rs.8,66,650/-
359 and 360 Village

INWITNESS whereof the Vendor and Purchaser, above named has set their hands to -
this Sale Deed, on this the day, month and year aforesai%maljiﬁﬁ t
or

WITNESSESS:

L. W ~ VENDOR P&ftrér
(A.G.P.A. HOLDER)
a. g/

VENDEE

Scanned with CamScanner
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. REGISTRATION PLAN OF All that the Open Plot bearing No.267, in Survey Nos.345, 346,
347, 348, 349, 350, 357, 358, 359 and 360, Situated at Ameenpur Village and

Mandal, Sangareddy District, Telangana State.
DEVELOPER: SRI. JERIPETI VINAY RAJ S8/O LATE. J. KRISHNA AND 3
OTHERS REPRESENTED BY THEIR AGREEMENT OF SALE CUM

GENERAL POWER OF ATTORNEY HOLDER: SRI. GALI ANIL KUMAR
8/0. SRI. GALI SHANKER.

VENDEE : SRI. DACHARLA MALYADRI S/0. SRI. PEDAKOTAIAH

N

PLOT NO.267
admeasuring 173.33 Sq.Yds

40’ -0” WIDE ROAD

For GUNA TEJA INFRA.

. Partne'r'

LBy vENDOR
(A.G.P.A. HOLDER)

VENDEE

Scanned with CamScanner
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RATION ACT 1908

PHOTOGRAPHS AND FINGERPRINTS AS PER SECTION
32A OF REGISTRATION ACT 1908

Finger Print In Black Ink

Sl No. (Left Thumb)

If the purchaser(s) is/are unable to present himself/herse
before the Sub-Registrar, the following request should be signed.

I/we send herewith my/our photographys)
our representatives

SIGN OF IHE REPRESENTATIVE
r ik )
47,

Passport Size
Photograph
(Black & White)

Name and Permanent Postal
Address of
Present/Seller/Buyer

-VENDOR:.

GAL! ANIL KUMAR son of GALI
SHANKAR, aged about 45 years, ]
residing at House No.3-61,

Ameenupur Village and Mandal, e
Sangareddy District, T na
Sta';g.a Aadhaady r No.assm
[ 3000

-,

| SPA Holder No.1--

Srl. MALLESH NAGANOLLA son
of Srl. M. MALLAIAH, aged about
33 years, residing at House No.3-.
28, Ameenpur Village and Mandal,
Sangareddy District, Telangana
State. Aadhaar No.7529 1979
5704

iPA Holder No.2:-

-irl. RUDRARAJU
JATYANARAYANA RAJU son of
irl. R. V. KRISHNAM RAJU,
ibout 44 years, residing at House

{0.1-99/3, Appanamuni La

nka,
sakhinetipalli Mandal, East
Sodavari

‘\adhaar No.7913 6760 5093

For GUNATEJA INW
_ Partfier’ |
SIGN OF THE EXECUTANT/S

if/themselves

and fingerprint(s) in the form
MALLESH NAGANOLLA and

SIGN OF THE PURCHASER/s

Scanned with CamScanner



' PHOTOGRAPHS AND FINGER
32A OF REGISTRATION ACT 1908
===l RELIRATION ACT 1908

Sl. No.

Finger Print in Black ink
(Left Thumb)

Passport Size
Photograph
RImAL 8 Whital

£ .

PRINTS AS PER SECTION

Name and Permanent Postal
Address of
Present/Seller/Buyer

: 2o Dm\mmknh‘n 1

| >akadam disk,
_Andbio wad

| \J-Kﬂ(\i \?Df__l-l-,\']

Q@@Mﬂgu_ﬂam%

| Mydlecabnd

[+

N \‘\k@.\lrﬂn vy,

leahy |

Kottt colany

WITNESSES: -
1. A%
2,

]

For GUNA TEJA INF

SIGN OF THE EXEC

If the purchaser(s) is/are unable to present himself/herself/themselves
before the Sub-Registrar, the foliowing request should be signed.

I/we send herewith my/our
prescribt?d through
Vgl BAdbhy o

photograph(s) and fingerprint(s) in the form

my representative i/Smt./Kum.
Kol Bdabh > $/0.W/0.D/o. \
. Gs I/we cannot appear personally before the Registering Officer in the

Office of the Sub-R

istr@) of Assurance

o
SIGN OF THE PURCHASER/S

'24'3"5‘7?@

Scanned with CamScanner
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AUTHORITY OF IN

Address:
570 Pedakotaiah, 2-25,

Nukavaram, Prakasam,
Andhra Pradesh - 523112

523Nl

462 7520 1772 W0 LR AR

T4 Vemutamada Kl Baby

’ . -.------------u---.-.-.-...)e..
20 Inamam i)

DDarar: Address:

K
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D53, oS,
tsog} 8% - 500072

2255 8778 04
97 2255 8778 0497
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OFFICE OF THE AMEENPUR MUNICIPALITY, SANGAREDDY DIST.
TOWN PLANNING SECTION,
| BUILDING PERMIT ORDER |\

SRI/SMT. DACHARLA MALYADRI,
5/0. PEDA KOTAIAH Sy. Nos. 345 TO 350, 357 TO 360.
Plot No. 267 .AMEENPUR

Sir / Madam,

‘FILENo 535/2018-19 2019
= | PERMIT No 204/2018-19 2019
| Date” 1 | o1 2019

Sub: Building Permission = Sanctioned - Reg.Application for the Residential STILT + 2 upper

Floors in plot no 267

Ameenpur Village Municipality Ameenpur, Sangareddy District to an belonging to
DACHARLA MALYADRI, S/0. PEDA KOTAIAH

Ref: File no 535/2018-19 .dated. 22/12/2018
Your application submitted in the reference has been examined with reference to the rules and regulations in force

and permission is hereby sanctioned conditionally as detailed below:

in survey no 345 TO 350, 357 TO 360 an extent of 144.92 Sq.Mts

>

APPLICANT AND LICENSED PERSONNEL DETAILS:

=

Applicant

SRI/SMT. DACHARLA MALYADRI,
S/0. PEDA KOTAIAH

Developer / Builder Lic.No.

Lic. No

Licensed Technical Person

DEVENDER RAO

Lic No. CA/98/23600

Structural Engineer Lic.No.

Lic No.

Others

SITE DETAILS

T.S.No.

Premises No/Plot No.

SURVEY NOS.345,346,347,348,349,350,357,358,359 AND 360, PLOT NO 267

Layout/Sub-Div.No

Street

AMEENPUR

Locality

AMEENPUR

DR W NP @0 e W

Town / City

AMEENPUR

DETAILS OF PERMISSION SANCTIONED

Floors

STILT

Upper floors

Parking floors+Open area

Use

No. Area (m?)

No. Area (m?)

Level No.

Area (m?)

Residential/Commercial

1 90.96

2 95.31

Others

alo|ly (o~

No.of floors

Setbacks (m)

Front

Side Il

15M

1

Site Area (m?)

Road affected area (m?)

Net Area(m?)

Tot-lot Area (m?)

Height {m)

No. of RWHPs

No. of Trees

Others

NA

DETAILS OF FEES PAID (RS.) TOTAL 194915=00, Challan No. 9074, Date: 10-01-2019

Building Permit Fee

33757=00

LRS(33.3%)

Development Charges

19100=00

Betterment Charges:

T
8 Others
9 Conversicn Charges

1450=00

VLT Charges

500=00

10 Debris

1500=00

RWHS Charges

2865=00

11 Labour cess

14412=00

Open space Charges (14%)

121331=00

OTHER DETAILS :

Contractor’s all Risk Policy No.

Dt |

J Valid Up to

N RrmONRIWN PO

Notarized
Affidavit No

Dt:

Floor handed
over

Area
(mz)

Entered in
prohibitory
property watch
Register SI.No.

Dt;

S.R.O.

Sangar
eddy

Construction to be Commenced Before

10-01-2022

Construction to be Completed Before

10-01-2025

The Building permission is sanctioned subject to following conditions:
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The Building permission is sanctioned subject to following conditions: l

1 The permission accorded does not confer any ownership rights, At a later stage if it is found that the documents are false and
fabricated the permission will be revoked.

2 If construction is not commenced within one year, building application shall be submitted afresh duly Paying required fees.

3. Sanctioned Plan shall be followed strictly while making the construction & shall be displayed at the site.

4. Commencement Notice shall be submitted by the applicant before commencement of the building.

5. Completion Notice shall be submitted after completion of the building.

€. Occupancy Certificate is compulsory before occupying any building.

7. Public Amenities such as Water Supply, Electricity Connections will be provided only on production of Occupancy certificate.

8. Prior Approval should be obtained separately for any modification in the construction.

9. Tree Plantation shall be done along the periphery and also in front of the premises.

10. Tot-lot shall be fenced and shall be maintained as greenery at owners cost before issue of occupancy certificate.

11. Rain Water Harvesting Structure (percolation pit) shall be constructed.

12. Space for Transformer shall be provided in the site keeping the safety of the residents in view,

13. Garbage House shall be made within the premises.

14, Cellar and stilts approved for parking in the plan should be used exclusively for parking of vehicles without Partition walls & rolling
shutters and the same should not be converted or misused for any other purpose.

15. This sanction is accorded on surrendering of Road affected portion of the site to ameenpur at free of cost without claiming any
compensation at any time as per the undertaking submitted.

16. Stocking of Building Materials on footpath and road margin causing obstruction to free movement of public & vehicles shall not be done,
failing which permission is liable to be suspended.

17. The Developer/Builder/Owner to provide service road wherever required with specified standards at their own cost.

18. A safe distance from Electrical Lines shall be followed as per rules.

19. If greenery is not maintained 10% additional property tax shall be imposed as penalty every year till the condition is fulfilled.

20. All Public and Semi Public buildings shall provide facilities to physically handicapped persons.

21. The mortgaged built up area shall be allowed for registration only after an Occupancy Certificate is produced.

22. The Registration authority shall register only the permitted built up area as per sanctioned plan.

23. The Financial Agencies and Institutions shall extend loans facilities only to the permitted built up area.

24. The Services like Sanitation, Plumbing, Fire Safety requirements, lifts, electrical installations etc., shall be executed under the supervision of

Qualified Technical Personnel.

Architect / Structural Engineer if changed, the consent of the previous Architect / Structural Engineer is required and to be intimated to

the Commissioner.

26. Construction shall be covered under the contractors all risk Insurance till the issue of occupancy certificate (wherever applicable).

27. As per the undertaking executed in terms of A.P. Building Rules-2012,

a. The construction shall be done by the owner, only in accordance with sanctioned Plan under the strict
supervision of the Architect, Structural Engineer and site engineer failing which the violations are liable for demolition besides legal
action.

b. The owner, builder, Architect, Structural Engineer and site engineer are jointly & severely responsible to carry out and complete the
construction strictly in accordance with sanctioned plan.

¢. The Owner, Builder, Architect, Structural Engineer and Site Engineer are jointly and severely are held
responsible for the structural stability during the building construction and should strictly adhere to all the conditions.

d. The Owner / Builder should not deliver the possession of any part of built up area of the building, by way of Sale / Lease unless and
until Occupancy Certificate is obtained from ULB after providing all the regular service connections to each portion of the building and
duly submitting the following.

(i) Building Completion Notice issued by the LTP duly certifying that the building is completed as per the sanctioned plan.
(ii) Structural Stability Certificate issued by the Structural Engineer duly certifying that the building is structurally safe and the
construction is in accordance with the specified designs.
(iii) An extract of the site registers containing inspection reports of Site Engineer, Structural Engineer and Architect,
(i) Insurance Policy for the completed building for a minimum period of three years.
28. Structural Safety and Fire Safety Requirements shall be the responsibility of the Owner, Builder/ Developer, Architect

and St. Engineer to provide all necessary Fire Fighting installations as stipulated in National Building Code of India, 2005

like; ;

i) To provide one entry and one exit to the premises with a minimum width of 4.5mts. and height clearance of 5mits.
if) Provide Fire resistant swing door for the collapsible lifts in all floors.

it} Provide Generator, as alternate source of electric supply.

iv) Emergency Lighting in the Corridor / Common passages and stair case.

v Two numbers water type fire extinguishers for every 600 Sq.mts. of floor area with minimum of four numbers fire
extinguishers per floor and 5k DCP extinguishers minimum 2 Nos. each at Generator and Transformer area shall
be provided as per I.S.1. specification No.2190-1992.

vi) Manually operated and alarm system in the entire buildings;

vii) Separate Underground static water storage tank capacity of 25, 000 lits. Capacity.
viii) Separate Terrace Tank of 25,000lits capacity for Residential buildings;

ix) Hose Reel, Down Corner.

x) Automatic Sprinkler system is to be provided if the basement area exceed 200 Sq.mts.

xi) Electrical Wiring and installation shall be certified by the electrical engineers to ensure electrical fire safety.
xii) Transformers shall be protected with 4 hours rating fire resist constructions.
xiii) To create a joint open spaces with the neighbors building / premises for maneuverability of fire vehicles. No

parking or any constructions shall be made in setbacks area.

2

o

Copy to

1. The Town Planning Section Head

2. The Officer concerned, Property Tax Section
3. The Municipal Engineer

4. The Sanitary Inspector
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SALE DEED

#
#

This deed of sale is made and executed on this 24" day of DECEMBER,

2021 by:

B

a3m

TE

g

1. SRI. DINESH KUMAR BOHRA, S/o. SRI. MALCHAND BOHRA, aged
about 46 years, Occup: Business, R/o. H.No.2-93/6/A, Tara Nagar,
Serilingampally, Rangareddy District, Telangana State,

Aadhar No:- 4636 0974 1002.

2. SRI. MANISH KUMAR GOYAL, S/o. SRI. RAMCHARAN GOYAL, aged
about 46 years, Occup: Business, Rf/o. H.No0.1-88/2/3, Taranagar,
Serilingampally, Rangareddy District, Telangana State,

Aadhar No:- 5841 9539 7909.

.hereinafter called the vendors which expression. shall mean and include their

“heirs legal representatives, assignees etc in one part.
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Presentaiibn ~Enﬂérsérﬁent‘

et ) presss ]
as required Under Sectlon 32-A of Registration Acl 1908 and fee of Rs. 29600/- paid be e RIBE RSN o

and on the 24th day of DEC, 2021 by Srl Dingsh Kumar Bohra v

Execution admitted by (Datails of aii Executants/Claimants under Sec 32A):
>Sl No Code Thumb Impression Photo Adl:trass

ARUNA KUMARI PADAL ‘
WiD. APPAIAH PADALA

C2-34, ADILABAD (U), ADIGA
(URBAN), ADILASAD, TELANGH
504303, KRISHNA COLONY &

. Arisma ¥
APPAIAH PADALA
8/0, NARASIMHAM PADALA

©2-34, ADILABAD {U), ADILABAD i 2
(URBAN), ADILABAD, TELANGANA, ry

504303, KRISHNA COLONY, /jl .f e

MANISH KUMAR GOYAL
S/0. RAMCHARAN GOYAL

1-88/2/3, TARANAGAR,
SRILINGAMPALLE, RANGAREDDY,
TELANGANA, 500019, ,

UNA KUMARLPAL
[1718-1-2G21-49852

APPAIAH PAL
[1711-1-2021

egistrari
Sangareddy (R.O)
W
m
X

\]1 n) J L

AR’
[l?li- 1-2021-49812

Joint Su

DINESH KUMAR BOHRA
S/0, MALCHAND BOHRA

2-03/6/A, TARANAGAR,

SRILINGAMPALLE, RANGAREDDY, C = % '

TELANGANA, 500018, , Thae?? ,
L

Sheet 1 of 9

PSS

Identified by Witness: - B
__slll_ﬂp i Thumb Impression ) Photo ~ Name & Address SIgnaturgm‘__.___“___
g ANUDEEP .

P Aondeep

AADHAAR CARD

Bk -1, Cg No 49812/2021 & Doct No

DEEP: 24]12]1
[4711-1-2021-4981

VISHNUMURTHY

AADHAAR CARD

mvn;H
{1711-1-2021-49812

24th day of December,2021 gt:gnaﬁre‘%g‘;oim Suszgistran

Sangareddy (R.0)

Generated on: 24/12/2021 02:10:09 PM
The Seal of Joint

EEE Sub Ragistrar offico
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i b
IN FAVOUR OF

1. SRI. APPAIAH PADALA, S/o. SRI. NARASIMHAM PADALA, aged about
54 years, Occup; Employee, Aadhar No:- 2165 3287 6968

2. SMT. ARUNA KUMARI PADALA, Wjo. SRI. APPAIAH PADALA, aged
about 51 years, Occup: Housewife, Aadhar No:- 3007 0413 6490.

Both R/0. H.No.C2-34, Krishna Colony, Mancherial, Srirampur Colony,
Adilabad District - 504303, Telangana State, hereinafter called the vendees
which expression shall mean and include their heirs legal representatives,
assignees etc in other part.

Whereas the vendors are the absolute owners possessors of Semi-
finished RCC house, constructed on Plot No.289, admeasuring an area of
173.33 Sq.Yds., with a Plinth area in Ground Floor 1361.25 Stt., in First Floor
1361.25 Sit., and in Second Floor 1361.25 Sft., thus the total Plinth area comes
to 4083.75 Sft., in Sy.Nos.345, 346, 347, 348, 349, 350, 357, 358, 359 and 360,

7

roof covered with RCC, situated at Ameenpur Village & Mandal, Sangareddy
Dist., T.S., having purchased the said plot of land through a Regd. Sale deed
bearing Doct. No. 29320 of 2019, Regd. at RO Sangareddy.

The construction permission of the said house sanctioned by Panchayath
Secretary G.P. Ameenpur, vide Proc. No. 1009/2018-19, dated 20-07-2018.

To meet their family necessities the vendors herein have offered to sell the
said property to the vendees for a total sale consideration amount of
Rs.59,20,000/- (Rupees Fifty Nine Lakhs and Twenty Thousand only). The
vendees also agreed to purchase the same for the said value and already paid
the total sale consideration amount of Rs.59,20,000/~ (Rupees Fifty Nine Lakhs
and Twenty Thousand only) to the vendor as follows:

a) a sum of Rs.22,20,000/- (Rupees Twenty Two Lakhs and Twenty
Thousand only) through Loan availed from LIC Housing Finance Ltd.

b) @ sum of Rs.2220 000/- (Rupees Twenty Two Lakhs and Twenty
Thousand only) through Loan availed from LIC Housing Finance Ltd.

) a sum of Rs.14,80,000/- (Rupees Fourteen Lakhs and Eighty Thousand
only) by the way of RTgs, the vendees has paid the fotal sale consideration
in full and final settlement to the vendors and the vendors here by admit
and acknowledge the receipt for the said sale consideration,

before execution of sale deed. Thus the total sale consideration was received
and the receipt of which is acknowledged by the vendors. The property thus sold
is free from all encumbrances what so ever.,

(a.),ﬁ/% )7 ‘ W{QM)( Contd..3
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E-KYC Details as received from UIDALE:
ERYE Hotl AL

strar
y (R.0)

S‘%

int Su
Sangare

Jo

No 49812/2021 & Doct No
Sheet 2 of 9

:‘3%

%‘_ k-1,

.1 Aadhaar No: XXXXXXXX1002 | S/O Malchand Bohra, |
: i Name: Difiesh Kumar Bohira ; Serilingampally, Rangareddi, Andhra Pradesh, !
S | 500019 }
Endorsement: Stamp Duty, Tranfer Duty, Registration Fee and User Charges are collected as below in :
raspect of this Instrument. i
Description In the Form of
of i : ey , T
Stamp Chalfan | i . StampDuty . pD/BC! |
Feo/Duty Papers /S A10f 1S Act G | Cash  ‘ws16oflSact PpayOrder | v
Stamp Duty | 100 0 325500 | o 0 0 325600
Transfer Duty NA 0 88800 0 0 0 88800
Reqg. Fee NA 0 29600 0 0 o 29600
User Charges NA 0 500 0 o 0 §00
" i it o~ S TPy
. MutationFee |~ NA . D e, 0 0 2 ... 5920 |
Total 100 0 450320 1 0 ) 0 450420 |
LN i i i
Rs. 414300/~ towards Stamp Duty including T.D under Section 41 of .S, Act, 1898 and Rs. 28600/- towards Registration Fees :
on the chargeable value of Rs. 5820000/- was paid by the party through E-Challan/BC/Pay QOrder No ,984TR2241221 dated
I»._24-DEC—21 of HBFS/
Online Payment Details Received from SBl e-P
: (1). AMOUNT PAID: Rs. 450320/-, DATE: 24-DEC-21, BANK NAME: HDFS, BRANCH NAME: , BANK REFERENCE NO:
| 2180767372123 PAYMENT MODE:NB-1001138 ATRN:2180767372123, REMITTER NAME: APPAIAH PADALAEXECUTANT
i NAME: DINESH KUMAR BOHRA AND OTHERS,CLAIMANT NAME: APPAIAH PADALA AND OTHERS) .
Date: cer ;
2Mihdoyof Docember202y ... e e s s oo seenecd

Generated on: 24/12/2021 02:10:09 PM

The Seat of Joint
Sub Reglsirar office

SANGAREDDY {R.O}
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The vendors above named do hereby grant transfer and convey their
absolute rights title and interest claims and demands what so ever over the said
property in favour of the vendees. The vendors have delivered the vacant
possession of the schedule property hereby conveyed to the vendees. The
vendors hereby indemnifies the vendees from all losses and litigation’s if any
over the said property. The vendors further agreed that they have not made any
third party salesfagreements/leasesfmortgages efc., over the said property and
agreed to compensate the vendees if any loss happened due to defective title of
the vendors,

The vendors hereby further declare that henceforth it will be lawful for the
vendees to occupy and enjoy the said property, as their absolute property and
neither vendors nor their heirs representatives will have no right or claim thereon
and all such rights of the vendors shall henceforth rest absolutely in favour of the
vendees their heirs and assignees.

The vendors hereby deliver to the vendees all the relevant deeds evidence
and writings now in their possession and custody relating to the title of the
vendors to the property hereby demised.

We do hereby declare that the Identity and address proof of the parties
and witnesses are true and correct and the transferee has satisfied about the
ownership of the transferor over the property sought to be transferred through
this document.

SCHEDULE OF PROPERTY:

All that the Semi-finished RCC house, constructed on Plot No.289, admeasuring
an area of 173.33 Sq.Yds., with a Plinth area in Ground Floor 1361.25 Sit., in
First Floor 1361.25 Sft., and in Second Floor 1361.25 Sft.,, thus the total Plinth
area comes to 4083.75 Sft.,, in Sy.Nos.345, 346, 347, 348, 349, 350, 357, 358,
359 and 360, roof-covered with RCC, situated at Ameenpur Vilage & Mandal,
under District and Sub Registrar office at Sangareddy, Telangana State.

BOUNDARIES:

North : Plot No.288,
South : Plot No.290, ,
East : Plot No.284,
West : 30" Wide Road.

PARTICULARS OF PAYMENT ( E-CHALANA)

DSD ~ Rs. 3,25,600/-
D - Rs. 88,800/
FEES - Rs. 29,600/
USER CHARGES - Rs. 500/-
MUTATION - Rs. 5020/

Rs.4,50,420/-

P AP J mﬁ/g Contd..4
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ANNEXURE | - A

1. Description of the house : All that the Semi-finished RCC house,
constructed on Plot No.289, in Sy.Nos. 345,
346,347, 348, 349, 350, 357, 358, 359 and
360, situated at Ameenpur(V&M), Sangareddy

Dist., T.S.
a) Nature of the Roof : RCC
b) Type of Structure :
2. Age of the house :
3. Total extent of site 1 173.33 Sq.Yds,,
4. Built up Area :
in Ground Floor 1 1361.25 Sft.,
In First Floor 1 1361.25 Sft.,
In Second Floor : 1361.25 Sft,
Total Plinth area - 4083.75 Sft.,

5. Annual rental value

6. G.P. Tax per Annum ;

7. Executants estimate of MV of - Rs.59,20,000/-
the house

In Witness where of the parties above named have herewith put their
signatures to this deed of sale with their free will and desire on the day month
and year aforementioned.

Witnesses: - CB ,/4%
o Ardesp T
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PLAN SHOWING THE PROPOSED REGISTRATION OF:
=T AR REVIDIRATION OF:

All that the Semi-finished RCC house, constructed on Plot No.289, admeasuring
an area of 173.33 Sq.Yds., with a Plinth area in Ground Floor 1361.25 Sft., in
First Floor 1361.25 Sit., and in Second Floor 1361.25 Sft., thus the total Plinth
area comes to 4083.75 Sft., in Sy.N0s.345, 346, 347, 348, 349, 350, 357, 358,
359 and 360, roof covered with RCC, situated at Ameenpur Village & Mandai,

Sangareddy Dist., T.S.

VENDORS :
1. SRI. DINESH KUMAR BOHRA, S/o. SRI. MALCHAND BOHRA,
2. SRI. MANISH KUMAR GOYAL, S/o. SRI. RAMCHARAN GOYAL.

VENDEES :
1. SRi. APPAIAH PADALA, S/o. SRI. NARASIMHAM PADALA,

2. SMT. ARUNA KUMARI PADALA, W/o. SRI. APPAIAH PADALA.
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BOUNDARIES:
North : Plot No.288,
South : Plot No.290, " ﬂy//
East : Plot No.284, da
West : 30" Wide Road. (A
Qe
Witnesses: -
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WORK ORDER

1. DATE OF ORDER 04.10.2021

tJ

PLACED Ry

i) SRI.APFPAIAH PADALA, 8/0.5RI.NARA
vears, QOccupations: Employee, residi

Colony, Mancherial, Srirampur Colony

504303, Telangana State (ARadhar No, 21685 32
ii)  SMT.ARUNA KUMARI PADALA, W/0.SRI1.APPAIAH PA

31 vyears, Occupation: House3wife,

SIMHAM PADALA,

<)

53

LS AC 609475

/z SUDDAPALLI RENUK A
o Licensed Stamp Vendor

LNo.17-11-009/201
RJ%N0.17~]1-039!2020
Flat Ko.G-2 KMo 24-6371. $ri S Gonesh Residency,

Kakatiya Nanar,
Hyd. 502 032 Cell

K CPuram.
9949520069

aged about 54
ng at H.NO.C2~34, Krishna

+ Adilabad District-

B7 &948)
DALA, aged

residing at H.No.
Krishna Colony, Mancherial, Srirampur

District~504303, Telangana State (Radhar Npo.

about
C2-3q,

Colony, Adilabad
3007 Q413 6490)

having

Plots, Vekataramana

aged about 30

Plots,

1y, Hyderabad-ﬁOOO?Z,

(VENDEES)
o = FLACED DN
7} |

M/s.CHARISHA CONSTRUCTIONS AND DEVELOPERS (PVYTY LTD
i its Office at Plot No.1787/P, Gokul
‘ Colony, KFHR, Hyderaggd :

esented by its irector

i gg?TV.KﬁLI BABU, 5/o0. SRI.V.KUMARA SWAMY ,

years, Occupation: Business, R/D.H.No.5—178é, Gokul
f Near 2th Phase, KPHR Colony, Kukatpal
» Telangana State (Aadhar No. 223835 8778 0497) {(BUILDER)
]
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Scanned with CamScanner
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TITLE OF THE OWNER o

OF THE PROFERTY

a) DATE OF SALE DEED .

b} REGD. DOCUMENT NO. H

=) REGISTRAR OFFICE k

d) Semi~-Finished House on Plot No. 289, in Survey Nos.

45, 346, 347, 348, 349, 350, 357, 358, 359 and I60 .
admeasuring area 173.33 sqg.yards, having total built up
area 4200 SFT (Ground Floor 1400 SFT, First Floor 1400

SFT & Seccond Floor 1400 SFT), roof covered with RCC,
situated at AMEENPUR VILLAGE, AMEENFPUR MANDAL. .

SANGAREDDY DISTRICT, TELANGANA STATE
SCOPE OF THE ORDER

Furnishing the above property and make it habiFable for
residential use with all amenities and facilities including.

Walls : Rs. 2,790,000/
Flastering : Rs. 9,30,000/-
Doorse : Rs. 8,50,000/-
Windows : Rs. 6,50,000/-
Kitchen : Rs. 4,60,000/-
Toilets : Rs. 4,90,000/-

Total H ;;?;;:;gjggg;:

Time for completion and

handing over
Consideration Rs.43,90,000/~

Payment Schedule As per completion of warks
The loan amount from LICHFL will be directly released in the

name of the BUILDER.
That I (BUILDER) will rectify any defects or deficlency in
the work executed with in 30 days from the date of handing
over of possession.

s

Q. Ho e
VENDEE BUILDER
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R.C.Puram, Hyuerabiad - 502 032,
WORK ORDER Cel 9390095711
L DATE 0OF ORDER : 29.10.2021
2. FLACED RY :

i) SRI.AFPAIAH PADALA, 5/0.5RI.NARASIMHAM PADALA, aged about 54
vears, Occupation: Emplovee, residing at H.ND.C2~34, Krishna
Colony, Mancherial, Srirampur Colony, Adilabad District~
304303, Telangana State (Aadhar No. 2163 I2B7 46948)

ii) SMT.ARUNA KUMARI PADALA, W/0.5RI.APPAIAH PADALA. aged about

2l vyears, Occupation: House Wife, residing at H.No.C2-x4

Krishna Colony, Mancherial, Srirampur Colony, Adilabad
s District-3504303, Telangana State (Aadhar No. 3Ioo7 0413 6490)
i (VENDEES)

i = FLACED ON . :

SRI.VEMULAMADA KUMARA SWAMY, S/0.5RI.VEMULANMADA CHIRANJEEVA
RAO. aged about 51 vears, Occupation: Business, R/o.H.No, 5~
1786. Gokul Plots. Near 9th Fhase, KPHE Cclmny,. Kukatpali:
fl Hyderabad-500072, Telangana State (Aadhar Npo. R777 224%
1373) (BUILDER) &
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FNITLE OF THE QWNIER
L THE FROFPERTY

a) DATE oF SALE DEED z
) REGD. DOCUMENT NO. H
) REGISTRAR OFFICE

(4] SemiHFinished House on Flot No.
345, 344, 347, 348, 349, 330, 337, 358, 399 and I&60
&dm@aguring arga 173.33 SQ.yards. having total built ué
araa 4200 SFT (Bround Floor 1400 SFT. First Floor 1400
SFT & Second Floor 1400 SFT). roof covered with ReG.

?itqmng at AMEENFPUR VILLAGE, AMEENPUR MANDAL ,
SANGAREDDY DISTRICT, TELANGANA STATE '

289, in Survey Nos.

SCOPE OF THE ORDER

Furnishing the

above Property and make it habitable for
residential

use with all amenities and facilities including.

Flumbing ! Res. 8,530,000/~
Flooring ! Rs., 2,00,.000/—
Electrification ¢t FAs. 7.50,000/-
Fainting ! Rs. 8,00,000/-
False Ceiling ¢ Re. 8,000,000/~
Compoundwall with Gate i RHs. 2,920,000/~

Total : Rs.43,90,000/—

Time for completion and

handing over :

Consideration : Rs.43,90,000/-

Fayment Schedule : As per completion of works
The loan amount from LICHFL will be directly released in the
name of the BUILDER.

That I (BUILDER) will rectify any defects or deficiency in
the work executed with in 30 days fraom the date of  bhanding
aver of possession.

| Vgl 54

VENDEE S BUILDER

Scanned with CamScanner



BEFORE THE NATIONAL GREEN
TRIBUNAL

Original Application. No:192 of 2021
(8Z)

IN THE MATTER OF:

Human Rights & Consumer Protection Cell
Trust
...Applicant

_VS_

The State of Telangana and 9 others
...Respondents

INDEX TO THE TYPED SET OF PAPERS

M/s.S.RAJMAKESH (E.No.2471/2005)
P.HARIVETTRISELVAN (Ms.No.3328/16)
R.ANANTHAKUMAR (D.No.1251/2020)
Mob: 94433 40940

Email: advrajmakesh@gmail.com

(Counsel for Petitioner)




